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| CENTRAL ELEcrﬁi(’:rrY REGULKTOW Coﬂuﬂsmm o
‘NOTIFICATION
ey NewDeﬂu,ﬂmi:chJm 200-9

No.L-711 45(160)!2008-CERC —In exercise of powers conferred under Sectlon 178 of the
Electricity Act, 2003 (36 of 2003), and all other powers enabling it in this behalf, and after previous
publication, the Central Electnclty Regulatory Commission hereby makes the following regulatlons,

namely— Lo TR PR b e yesdny
C R 1 LR R T

SN R O

. PgELMNAmE |

B I R },;;h”g*x

(1) These regulatlons may be ca]led the Central

(2 These regulatlons shall come mto force on 14 2009 and unless revneWedh’eiiﬂier or
_ extended by the Commission, shall remain m force for a penod of 5 years from the date of

(X)lmu:memm . .
: t- ST SR PR S s

i o L83 P PP T b
<

, meded that where a pm]ect, or.a, part thereof has been declared under commerclal
operation before the date of commencement of these regulanons and whose tanff has not been

finally deterthined by the Commission till that date, tariff in respect of such project or such part.

forthepenodenq;ng3l32009shallbedetemunedmwcordamemthﬂne0enual

[}

Electnc:ty Regulatory Comzmsswn (Tenns and Condnn_ons of Tanft) Regulatlons, 2004

2. Scope and extent of & plication. These regulations shall apply in allmwhere

{ariff for a generating station or a unit thereof (other .than those based on non-conventional
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energy sources) and the transmission system is to be determined by the Commission under
section 62 of the Act read with section 79 thereof.

3. Definitions. - In these regulations, unless the context otherwise requires,-
'(1) ‘Act” means the Electricity Act, 2003 (36 of 2003);

(2)  ‘expenditure incurred’ means the fund, whether the equity or debt or both,
actually deployed and paid in cash or cash equivalent, for creation or acquisition of a
useful asset and does not include commitments or liabilities for which no payment has
been released; -

3) ‘additional capitalisation' means the capital expenditure incurred or projected to
be incurred, after the date of commercial operation of the project and admitted by the

Commission after prudence check, subject to provisions of regulation 9;

(49)  ‘auxiliary energy consumption’ or 'AUX’ in relation to a period in case of a
generating station means the quantum of energy consumed by auxiliary equipmenf of the
generating station, and transformer losses within the generating station, expressed as a
percentage of the sum of gross energy generated at the generator terminals of all the units

of the generating station;

(5) ‘auditor’ means an auditor appointed by the generating company or the
transmission licensee, as the case may be, in accordance with the provisions of sections
224, and 619 of the Companies Act, 1956 (1 of 1956), or any other law for the time being

in force;

(6)  ‘beneficiary’ in relation to a generating station means the person purchasing
electricity generated at such a generating station whose tariff is determined under these

regulations;
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(M  ‘block’ in relanon t0 a combmed cycle them:al genemtmg station mcludes
combustion turbine-generator, associated waste heat recovery - beiler; connected steam
turbine- generator and auxiliaries; '

(8) ‘capital cost’ means the capital cost as defined in regulation 7;
(9 ‘change in law’ means occurrence of any of the following events:

@) the enactment, bringing into effect, aﬁopﬁon, prdmulgatidn, amendment,'
: modification or repeal of any law; or . ' |
(i) change in interpretation of any law by a competent court, Tribunal or
Indian Governmental Instnunentahty which is the final authority under
law for such mté&pretatlon, or o
(iii) chiinge by any competent statutory ‘aythority, in any consent, approval or
ficence available ot obtained for the project.

(10) 'Commusion' means the Central Electricity Regulatory Comrmssnon referred to
in sub-sectlon (1) of section 76 of the Act,

(11)  ‘cut-off date’ means 31% March of the year closing after two years of the year of
commercial operation of the project, and in case the project is declared under commercial
operatlon in the last quarter of a year, the cut-off date shall be 31“ March of the year
closmg after three years. of the year of commerclal operanon,

(12)  ‘date of commercial operation’ or_,‘..CQDT means _‘ o :

| (@ inrelation to a unit or block of the thermal generaﬁng.station, the date

_declared by the generatmg company after demonstraung the ma
rating (MCR) or the installed capac:ty(l(:)throughamcéssﬁ.l trial run after
notice to the beneficiaries, from 0000 hour of chhschedeg process as per the
Indian Electricity Grid Code (IEGC) is fully unplemented, and in relation to the

258 Gl/2009—25
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generating station as a whole, the date of commercial operation of the last unit or

block of the generating station;

(b)  in relation to a unit of hydro generating station, the date declared by the
generating company from 0000 hour of which, after notice to the beneficiaries,
scheduling process in accordance with the Indian Electricity Grid Code is fully
implemented, and in relation to the generating station as a whole, the date
declared by the generating company after demonstrating peaking capability
corresponding to installed capacity of the generating station through a successful

trial run, afier notice to the beneficiaries:
Note

1. In case the hydro generating station with pondage or storage is not
able to demonstrate peaking capability corresponding io the installed
capacity for the reasons of insufficient reservoir or pond level, the date of
commercial operation of the last unit of the generating station shall be
considered as the date of commercial operation of the generating station as
a whole, provided that it will be mandatory for such hydro generating
station to demonstrate peaking capability equivalent to installed capacity
of the generating unit or the generating station as and when such reservoir

/pond level is achieved.

2. Incase of purely run-of-river hydro generating station if the unit or
the generating station is declared under commercial operation during lean
inflows period when the water is not sufficient for such demonstration, it
shall be mandatory for such hydro generating station or unit to
demonstrate peaking capability equivalent to installed capacity as and

when sufficient inflow is available.
(c) in relation to the transmission system, the date declared by the transmission
licensee from 0000 hour of which an element of the transmission system is in

regular service after successful charging and trial operation:
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Provided that the: date-shall be the first day of  calendar month and
' transmission charge for the clement shall be payable and its availability shall
be accounted for, from that date:

"Provided further thet in case an element of the transmission system is
ready for regular service but is prevented ﬁomptowdmgsmh service for
reasons not attributable to the lransihission licensee, its suppliers or
contractors, the Comsmission may approve. the date of aommerclal operation
pnortotheelenmtcmnngunoregularmce

' (13) “day’ means the 24 hour period starting at0000hour;

(14) ‘declared espacity’ or ‘DC' in relation to a gencrating station means, the
capability ‘to deliver ex-bus electricity in-MW declared by such generating station in
relation to any time-block of the day or whole of the day, duly taking into account the
availability of fuel or wuter, and subject :to further :qualification in the relevant
regulation; | | ' ' '

(15)- 'design emergy’ means the quantum of energy which car+be- generated in a 90%
dependable year with 95% installed capacity.of the hydro génecating station;

(16) ‘existing gemcratimg statiem' means a. generating station declared under
commercial operatibn- from a date prior to 1.4.2009; -

(17) “existing project’ means the pmjact declared under commercial operation fmm a
date prior to 1.4.2009; " '

(18)  “gross calorific value’ or ‘GCV” in relation to a thermal generating station means
the heat produced in kCal by complete combustion of one kilogram of solid fuef or one
litre of liquid fuel or one standard cubic meter of gaseous fuel, as the case may be;
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(19) “gross station heat rate’ or ‘GHR’ means the heat energy input in kCal required
to generate one kWh of electrical energy at generator terminals of a thermal gencrating

station;

(20) ‘infirm power’ means electricity injected into the grid prior to the commercial

operation of a unit or block of the generating station;

(21) ‘installed capacity’ or '1C’ mecans the summation of the name plate capacities of
all the units of the generating station or the capacity of the generating station (reckoned at
the generator terminals), approved by the Commission from time to time;

(22) ‘implementation agreement’ means the agreement, contract or memorandum of
understanding, or any such covenarnt, entered into between the transmission licensee and

the long-term transmission customer for construction of the transmission system;

(23) ‘inter-State generating station’ or ‘ISGS’ has the meaning as assigned in the
Indian Electricity Grid Code specified by the Commission;

(24) ‘'long-term transmission customer’ means a  person having a long-term
g

contractual right to use inter-State transmission system by paying transmission charges;

(25) ‘maximum continuous rating' or "MCR’ in relation to a unit of the thermal
generating station means the maximum continuous output at the generator terminals,
guaranteed by the manufacturer at rated parameters, and in relation to a block of a
combined cycle thermal generating station means the maximum continuous output at the
generator terminals, guaranteed by the manufacturer with water or steam injection (if

applicable) and corrected to 50 Hz grid frequency and specified site conditions;

(26) ‘medium term’ in the context of usage of transmission system means the period

exceeding three months and up to three years.
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en nbrmaﬁveundplntnvﬁhbﬂityhmr’ ar‘NAPAF’.intelatwntoa
generating station and in regulation 27 for hydro generating station;

(28) ‘operation and maintcmance expemses’ or ‘O&M expenses’ means the
expmdimhnmwdonopemﬁmandmaimenmoeofthepmjoctorpmmmofand
mchﬂmﬂwexpmd:ﬂnmmmpommmmmbles,mmmand
overheads;

(29) ‘orighdprojeetust' means the capital expenditure incurred by the generating -
company or the transmission licensee, as the case may be, within the original scope of the

project up to the cut-off date as admitted by the Commission;

_(30) “'plant availability factor (PAF)' in relation to a generating station for any period
means the average of the daily declared capacities (DCs) for all the days during . that
'*penodexpressedasapementngeofthemstalledcapacuymMWmducedbythe
nonnatwealmharymgyeonmnnphon

(3nH 'pmject'meansagmeraﬁngsmﬁmorﬂletanﬂnissibnsystem;asthecmmay |

be,andincaseofahydmgenemﬁngshﬁonincludesalleompmlentsofgeneraﬁng.:

facility such as dam, intake water conductor system, power generating station and
generating units of the scheme, as apportioned to power generation;

(32) ‘run-of-river generating station’ meahs a hydro generating station which does
not have upstream pondage;

. (33) ‘run -of-river generating station with pondage’ means a hydro generating
station with sufficient pondage for meeting the diurnal variation of power demand;
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(34) ‘rated voltage' means the manufacturer’s desigil voltage at which the
transmission system is designed to operate and includes such lower voltage at which any
transmission line is charged or for the time being charged, in consultation with long-term
transﬁ]ission customers;

(35) ‘'scheduled emergy' means the quantum of energy scheduled by the concerned
Load Despatch Centre to be injected into the grid by a generating station over a day ;

(36) “scheduled generation’ or ‘SG’ at any time or for any period or time-block
means schedule of generation in MW or MWh ex-bus, given by the concerned Load
Despatch Centre;

Note

For the open cycle gas turbine generating station or a combined cycle generating station
if the average frequency for any time-block, is below 49.52 Hz but not below 49.02 Hz
and the scheduled generation is more than 98.5% of the declared capacity, the scheduled
generation shall be deemed to have been reduced to 98.5% of the declared capacity, and
if the average frequency for any time-block is below 49.02 Hz and the scheduled
generation is more than 96.5% of the declared capacity, the scheduled generation shall be
deemed to have been reduced to 96.5% of the declared capacity.

(37) “small gas turbine generating station' means and includes open cycle gas
turbine or combined cycle generating stations with gas turbines in the capacity range of

50 MW or below;

(38) ‘storage type generating station’ means a hydro generating station associated
with large storage capacity to enable variation of generation of electricity according to

demand;

39 'transmission service agreement’' means the agreement, contract, memorandum

of understanding, or any such covenant, entered into between the transmission licensee
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and the long-term transmission custotner for. the operatxonal phase of the transmission
system,

4 Tl A T . ;

(40) ‘transmission system’ means ‘& line or a group of lines with or without as’sociéted
sub-station, and includes equipment associated with transmission lines and sub-stations;

'41) ‘Unit' in relation to a thiermal generating. station other. than combined cycle
thermal generating station means steam generator, turbine~generater and auxiliaries, or
" in relation to a combined cycle thermal generating station, means  turbing-generator and
 auxiliaries; and in relation to a hydro generating station means turbine-generator and its
auxiliaries; - e
(42) ‘useful life’ in relation to a unit of a generating station and transmission system
from the COD shall mean the followmg, namely:- )

(@) Coal/Lignite based thermal 25years .

 generating station - . - e

(b) GasLiquid fuel based 25years '—
thermal generating station | .

(c) AC and DC sub-station 25 years

(d) Hydro generating station 35 years

(¢) Transmission line . 35years

 (43) ‘year"means a financial year.

(44) The words and expressions used in these regulations and not defined herein but
defined in the Act shall have the meaning assigned to them under the Act.
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CHAPTER -2

PROCEDURE FOR TARIFF DETERMINATION AND COMPUTATION OF CAPITAL
COST AND CAPITAL STRUCTURE

4, Tariff determination. (1) Tariff in respect of a generating station may be determined for

the whole of the generating station or a stage or unit or block of the generating station, and tariff
for the transmission system may be determined for the whole of the transmission system or the

transmission line or sub-station.

(2)  For the purpose of determination of tariff, the capital cost of the project may be broken
up into stages and distinct units or blocks, transmission lines and sub-systems forming part of the

project, if required:

Provided that where break-up of the capital cost of the project for different stages or units
or blocks and transmission lines or sub-stations is not available and in case of on-going projects,
the common facilities shall be apportioned on the basis of the installed capacity of the units, line

length and number of bays:

Provided further that in relation to multi-purpose hydro schemes, with irrigation, flood
control and power components, the capital cost chargeable to the power component of the
scheme only shall be considered for determination of tariff.

»

5. Application for determination of tariff. (1) The generating company or the

transmission licensee, as the case may be, may make an application for determination of tariff in
accordance with Central Electricity Regulatory Commission (Procedure for making of
application for determination of tariff, publication of the application and other related matters)
Regulations, 2004, as amended from time to time or any statutory re-enactment thereof, in
respect of the units of the generating station or the transmission lines or sub-stations of the
transmission system, completed or projected to be completed within six months from the date of

application.
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(2)  The generating company or the transmission licensee, as the case may. be, slnll make an
application as per Appendix I to these regulations, for determination of tariff based on capital
expenditure incurred duly certified by the auditors or projected to be incurred up to the date of
commercial operation and additional capital expenditure incurred duly certified by the auditors
or projected to be incurred during the tariff period of the generating station or the transmission

system:

Provided that in case of an existing project, the _application shall be based on admitted
capital cost including any additional capitalization already admitted up to 31.3.2009 and
estimated addltlonal capital expenditure for the respective years of the tariff period 2009-14:

Provided furthér that application shall contain details of underlying assumptions for
projected capital cost and additional capital expenditure, where applicable.

| (3) In case of the existing projects, the generating company or the transmission licensee, as
the case may be, shall continue to provisionally bill the beneficiaries or the long-term customers
with the tariff approved by the Commission and applicable as on 31.3.2009 for the period
starting from 1.4.2009 till approval of tanff by the Commission in accordance these regulations:

Provided that where the tariff provisionally billed exceeds or falls short of the final tariff
approved by the C_ornmission under these regulations, the generating company or the
transmission licensee, as the case may be, shall refund to or recover from the beneficiaries or the
transmission customers, as the case may Abc, within six months along with simple interest at the
rate equal to short-term Prime Lending Rate of State Bank of India on the 1% April of the

concerned/respective year.

6. Truing up of Capital Expenditure and Tariff.

(N The Commissi_on shall carry out truing up exercise along with the tariff petition filed for -
the next tariff period, with respect to the capital expenditure including additional capital
expenditure incurred up to 31.3.2014, as admitted by the Commission after prudence check at the
time of truing up.

258 GIf2009—26
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Provided that the generating company or the transmission licensee, as the case may be,
muy in its discretion make an application before the Commission one more time prior to 2013-

14 for revision of tariff.

(2) The generating company or the transmission licensee, as the case may be, shall make an
application, as per Appendix I to these regulations, for carrying out truing up exercise in respect
of the generating station a unit or block thereof or the transmission system or the transmission

lines or sub-stations thereof by 31.10.2014;

3) The generating company or the transmission licensee, as the case may be, shall submit for
the purpose of truing up, details of capital expenditure and additicnal capital expenditure
incurred for the period from 1.4.2009 to 31.3.2014, duly audited and certified by the auditors;

{4) Where after the truing up the tariff recovered exceeds the tariff approved by the
Commission under these regulations the generating company - the transmission licensee, as the
case may be, shall refund to the beneficiaries or the transmission customers, as the case may be,
the excess amount so recovered along with simple interest at the rate equal to short-term Prime

Lending Rate of State Bank of India as on 1st April of the respective year.

(5)  Where after the truing up the tariff recovered is less than the tariff approved by the
Commission under these regulations the generating company or the transmission licensee, as the
case may be, shall recover from the beneficiaries or the transmission customers, as the case may
be, the under-recovered amount along with simple interest at the rate equal to the short-ferr

Prime Lending Rate of State Bank of India as on 1st April of the respective vear.

(6) The amount under-recovered or over-recovered, along with simple interest at the rate
equal to the short-term Prime Lending Rate of State Bank of India as on 1Ist April of ihe
respective year, shall be recovered or refunded by the generating company or the transmission
licensee, as the case may be, in six equal monthly installments starting within three months from

the date of the tariff order issued by the Commission after the truing up exercise.
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7. Capital Cost. (1)  Capital cost for a project shall include:

(a) the expenditure incurred or projected to be incurred, including interest during
construction and financing charges, any gain or loss on account of foreign exchange risk
variation during construction on the loan - (i) being equal to 70% of the funds deployed,
in the event of the actual equity in excess of 30% of the funds deployed, by treating the
€xcess equity as normative loan, or (ii) being equal to the actual amount of loan in the
event of the actual equity less than 30% of the -funds. deployed, - up to the date of
commercial operation of the project, as admitted by the Commission, after prudence
check;

(b) capitalised initial spares subject to the ceili_pg'rates specified in regulation 8; and
(c)  additional capital expenditure determined under regulation 9:

Provided that the assets forming part of the project, but not in use shall be taken out of
the capital cost. |

(2)  The capital cost admitted by the Commission after prudence check shall form the basis
for determination of tariff:

Provided that in case of the thermal generating station and the transmission system,
prudence check of capital cost may be carried out based on the benchmark norms to be specified
by the Commission from time to time:

Provided further that in cases where benchmark norms }mve_‘n:)’t been specified, prudence
check may include scrutiny of the reasonablenessrpf the capital expenditure; financing plan,
interest during cqnstmction, use of efficient technology, cost over-run and ﬁmé.qur-mh, and
such other matters as may be considered appropriate by the Commission for determination of
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Provided also that the Commission may issue guidelines for vetting of capital cost of
hydro-electric projects by independent agency or expert and in that event the capital cost as
vetted by such agency or expert may be considered by the Commission while determining the

tariff for the hydro generating station:

Provided also that the Commission may issue guidelines for scrutiny and approval of
commissioning schedule of the hydro-electric projects of a developer, not being a State
controlled or owned company as envisaged in the tariff policy as amended vide Government of

India Resolution No 23/2/2005-R&R (Vol.IV) dated 31 March 2008:

Provided also that in case the site of a hydro generating station is awarded to a developer
(not being a State controlled or owned company), by a State Government by following a two
stage transparent process of bidding, any expenditure incurred or committed to be incurred by

the project developer for getting the project site allotted shall not be included in the capital cost:
Provided also that the capital cost in case of such hydro generating station shall include:

(@)  cost of approved rehabilitation and resettlement (R&R) plan of the project in
conformity with National R&R Policy and R&R package as approved; and

(b) cost of the developer’s 10% contribution towards Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY) project in the affected area:

Provided also that where the power purchase agreement entered into between the
generating company and the beneficiaries or the implementation agreement and the transmission
service agreement entered into between the transmission licensee and the long-term transmission
customer, as the case may be, provide for ceiling of actual expenditure, the capital expenditure

admitted by the Commission shall take into consideration such ceiling for determination of tariff:

Provided also that in case of the existing projects, the capital cost admitted by the

Commission prior to 1.4.2009 and the additional capital expenditure projected to be incurred for
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the respective year of the tariff penod 2009-14, as may be atimitted by the Commission, shall
form the basis for determination of tariff.

8. Initial Spares. Initial spares shall be capltahsed as a percentage of the ongmal project

cost, subject to following ceiling norms:

(@) Coal-based/lignite-fired thermal generating stations - 2.5%

" (i)  Gas Turbine/Combined Cycle thermal
generating stations - 4.0%
(iii)  Hydro generating stations - 1.5%
(iv)  Transmission Systeth =~ - |
(a) Transmission line - 0.75%
(p)  Transmission Sub-station - - 25%

(©) Series Compensation devices .

- and HVDC Station 3.5%

Provided that where the benchmark norms for initial spares have been published as part
of the benchmark norms for capital cost under first proviso to clause (2) of regulation 7, such
norms shall apply to the exclusion 6f the normis specified herein. '

9. Additional Capitalisation. (1) The capital expenditure incurred or projected to be
incurred, on the folldw_ing counts within the original scope of 'work.'a‘ﬂér_'_t;he date of commercial
operation and up to the cut-off date may be admitted by the Commission, Bubject to prudence
check:

(i) Undischarged liabiiities;
(i) Works deferred for execution;
(i) Procufement of initial capital spares within the original scope of work, sﬁbjeét to
the provisions of regulation 8; S
(iv)  Liabilities to meet award of arbitration or for compliance of the order or decree of
a court; and
(v) Change in law:
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Provided that the details of works included in the original scope of work along with

estimates of expenditure, undischarged liabilities and the works deferred for execution shall be

submitted along with the application for determination of tariff.

(2)  The capital expenditure incurred on the following counts after the cut-off date may, in its

discretion, be admitted by the Commission, subject to prudence check:

&)

(i)
(iii)

(iv)

V)

Liabilities to meet award of arbitration or for compliance of the order or decree of
a court;

Change in law;

Deferred works relating to ash pond or ash handling system in the original scope
of work;

In case of hydro generating stations, any expenditure which has become necessary
on account of damage caused by natural calamities (but not due to flooding of
power house attributable to the negligence of the generating company) including
due to geological reasons after adjusting for proceeds from any insurance
scheme, and expenditure incurred due to any additional work which has become
necessary for successful and efficient plant operation; and

In case of transmission system any additional expenditure on items such as relays,
control and instrumentation, computer system, power line carrier communication,
DC batteries, replacement of switchyard equipment due to increase of fault level,
emergency restoration system, insulators cleaning infrastructure, replacement of
damaged equipment not covered by insurance and any other expenditure which
has become necessafy for successful and efficient operation of transmission

system:

Provided that in respect sub-clauses (iv) and (v) above, any expenditure on acquiring the

minor items or the assets like tools and tackles, furniture, air-conditioners, voltage stabilizers,

refrigerators, coolers, fans, washing machines, heat convectors, mattresses, carpets etc. brought

after the cut-off date shall not be considered for additional capitalization for determination of

tariff w.e.f. 1.4.2009.
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10. Renovation and Moderpisatien. (1) The genecrating company or the transmission
licensee, as the case may be, for meeting the expenditure on renovation and modemization
(R&M) for the purpose of extension of life beyond the useful life of the generating station or a
unit thereof or the transmission system, shall make an application before the Commission for
approval of the proposal with a Detailed Project Report giving complete scope, justification,
cost-benefit analysis, estimated life extension from a reference date, financial package, phasing
of expenditure, schedule of completion, reference price level, estimated completion cost
including foreign exchange component, if any, record of consultation with beneficiaries and any
other “information considered to be relevant by the generating company or the transmission

licensee:

Provided that in case of coal-based/lignite fired thermal generating station, the generating
company, may, in its discretion, avail of a ‘sbecial allowance’ in accordance with the norms
specified in clause (4), as compensation for meeting the requirement of expenses _including
renovation and modernisation beyond the useful life of the generating station or a unit thereof,
and in such an event revision of the capital cost shall not be considered and the applicable

operational norms shall not be relaxed but the special allowance shall be included in the annual

fixed cost:

Provided also that such option shall not be available for a generating station or unit for
which renovation and modernization has been undertaken and the expenditure has been admitted
by the Commission before commencement of these regulations, or for a generating station or unit

which is 1n a depleted condition or operating under relaxed operational and performance norms.

(2)  Where the generating company or the transmission licensee, as the case may be, makes
an application for approval of its proposal for renovation and modernisation, the approval shall
be granted after due consideration of reasonableness of the cost estimates, financing plan,
schedule of completion, interest during construction, use of efficient technology, cost-benefit

analysis, and such other factors as may be considered relevant by the Commission.



208 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT [11-—Sec 4]

3) Any expenditure incurred or projected to be incurred and admitted by the Commission
after prudence check based on the estimates of renovation and modernization expenditure and
life extension, and after deducting the accumulated depreciation already recovered from the

original project cost, shall form the basis for determination of tarifT.

4) A generating company on opting for the alternative in the first proviso to clause (1) of
this regulation, for a coal-based/lignite fired thermal generating station, shall be allowed special
allowance @ Rs. 5 lakh/MW/year in 2009-10 and thereafter escalated ‘@ 5.72% every year
during the tariff period 2009-14, unit-wise from the next financial year from the respective date
of the completion of useful life with reference to the .ute of commercial operation of the

respective unit of generating station:

Provided that in respect of a unit in commercial operation for morc than 25 years as on

1.4.2009, this allowance shall be admissible from the year 2009-10.

11.  Sale of Infirm Power. Supply of infirm power shall be accounted as Unscheduled

Interchange (U1} and paid for from the regional or State Ul pool account at the applicable

frequency-linked UI rate:

Provided that any revenue earned by the generating company from sale of infirm power

after accounting for the fuel expenses shall be applied for reduction in capital cost:

12.  Debt-Equity Ratio. (1) For a project declared under commercial operation on or after

1.4.2009, if the equity actually deployed is more than 30% of the capital cost, equity in excess of
30% shall be treated as normative loan:
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Provided that where equity actually deployed is less than 30% of the capital cost, the
actual equity shall be considered for determination of tariff:

Provided further that the equity invested in foreign currency shall be designated in Indian
rupees on the date of each investment. |

Explanation.- The ;;remium, if any, raised by the generating company or the transmission
licensee, as the case may be, while issuing share capital and investment of internal resources
created out of its free reserve, for the funding of the project, shall be reckoned as paid up capital
for the purpose of computing return on equity, provided such premium amount and internal
resources are actually utilised for meeting the capital expenditﬁrc of the generating station or the

transmission system.

(2)  In case of the generating station and the transmission system declared under commeréial
operation prior to 1.4.2009, debt-equity ratio allowed by the Commission for determination of
tariff for the period ending 31.3.2009 shall be considered.

(3) Any expenditure incurred or projected to be incurred on or after 1.4.2009 as may be
admitted by the Commission as additional capital expenditure for determination of tariff, and

renovation and modernisation expenditure for life extension shall be serviced in the manner

specified in clause (1) of this regulation.

258 G1/2009—27
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CHAPTER - 3

COMPUTATION OF TARIFF

13.  Components of Tariff, (1) The tariff for supply of electricity from a thermal generating
station shall comprise two parts, namely, capacity charge (for recovery of annual fixed cost
consisting of the components specified to in regulation 14) and energy charge (for recovery of

primary fuel cost and limestone cost where applicable).

(2)  The tariff for supply of electricity from a hydro generating station shall comprise capacity
charge and energy charge to be derived in the manner specified in regulation 22, for recovery of
annual fixed cost (consisting of the components referred to in regulation 14) through the two

charges.

(3)  The tariff for transmission of electricity on inter-State transmission system shall comprise
transmission charge for recovery of annual fixed cost consisting of the components specified in

regulation 14,

14, Ammual Fixed Cost. The annual fixed cost (AFC) of a generating station or a

transmission system shall consist of the following components —

{(a) Return on equity;

(b Interest on loan capital;

(©) Depreciation;

(d)  Interest on working capital;

(e) Operation and maintenance expenses;

(f) Cost of secondary fuel oil (for coal-based and lignite fired generating stations
only);

(2 Special allowance in lieu of R&M or Separate compensation allowance, wherever

applicable.
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15. Retwrn on Equity. (1) Return on equity shall be computed in rupee terms, on the
equity basedetemuned’m accordance with regulation 12.

@ Ihmoneqﬁtyshallbeoompuwdonprc-taxbasisatﬂmbas_eratelofIS.S%tobe‘
grossed up as per clause (3) of this regulation:

Provided that in case of projects commissioned on or after 1% April, 2009, an additional
return of 0.5% shall be allowed if such projects are completed within the timeline specified in
Appendix-IT

~ Provided further that the additional return of 0.5% shall not be ad;niésible if the project is
not completed within the timeline specified above for reasons whatsoever.

(3)  The rate of return on equity shall be computed by gmssmg up the base rate with the
normal tax rate for the year 2008-09 applicable to the concerned generating company or the
transmission licensee, as the case may be:

Provided that retumn on equity with respect to the actual tax rate apphcable to the
generating company or the transmission licensee, as the case may be, in line w1th the prowswns
of the relevant Finance Acts of the respective yeardunngthetanffpenod shallbetmed up
separately for each year of the tariff period along with the tariff petition filed for the next tariff

period.

(4)  Rate of retun on equity shall be rounded off to three decimal points and be computed as
per the formula given below:

Rate of pre-tax retun on equity = Base rate / (1-t)

Where t is the applicable tax rate in accordance with clause (3) of this regulation.
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Hlustration.-

(i) In case of the generating company or the transmission licensee paying Minimum

Alternate Tax (MAT) @ 11.33% including surcharge and cess:
‘Rate of return on equity = 15.50/ (1-0.1133) = 17.481%

(i)  In case of generating company or the transmission licensee paying normal corporate tax
@ 33.99% including surcharge and cess:

Rate of return on equity = 15.50/ (1-0.3399) = 23.481%

16.  Interest on loan capital. (1) The loans arrived at in the manner indicated in regulation 12

shall be considered as gross normative loan for calculation of interest on loan.

2 The normative loan outstanding as on 1.4.2009 shall be worked out by deducting the
cumulative repayment as admitted by the Commission up to 31.3.2009 from the gross normative

loan.

(3)  The repayment for the year of the tariff period 2009-14 shall be deemed to be equal to the

depreciation allowed for that year:

-(4)  Notwithstanding any moratorium period availed by the generating company or the
transmission licensee, as the case may be the repayment of loan shall be considered from the first
year of commercial operation of the project and shall be equal to the annual depreciation

allowed..

(5) The rate of interest shall be the weighted average rate of interest calculated on the basis

of the actual loan portfolio at the beginning of each year applicabie to the project.:

Provided that if there is no actual loan for a particular year but normative loan is still

outstanding, the last available weighted average rate of interest shall be considered:
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Prowded further that if the generating station or the transmission system, as the case may
be,doesnbtlmveacmalloan,thenthe_-weightedaveragerateofinterestofﬂwgemaﬁng
company or the transmission licensee as a whole shall be considered.

(6)  The interest on loan shall be calculated on.the normative aversge: loan of the year by
applying the weighted average rate of interest. ' '

(7)  The generating company or the transmission licensee, as the case may be, shall make
every effort to re-finance the loan as long as it results in net savings on interest and in that event
the costs associated with such re-financing shall be borne by the beneficiaries and the net savings
shall be shared between the beneficiaries and the generating company or the transmission
licensee, as the case may be, in the ratio of 2:1.

(8)  The changes to the terms and conditions of the loans shall be reflected from the date of
such re-financing.

(9 In case of dispute, any of the parties may make an application in accordance with the
Central Electricity Regulatory Commission (Conduct of Business) Regulations, 1999, as
amended from time to time, including statutory re-enactment thereof for settlement of the
dispute: '

Provided that the beneficiary or the transmission customers shall not withhold any
payment on account of the interest claimed by the generating company or the transmission
licensee during the pendency of any dispute arising out of re-financing of loan.

17 Deprecistion. (1)  The value base for the purpose of depreciation shall be the capital
cost of the asset admitted by the Commission.

(2) " The salvage value of the asset shall be considered as 10% and depreciation shall be
allowed up to maximum of 90% of the capital cost of the asset. '
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Provided that in case of hydro generating stations, the salvage value shall be as provided
in the agreement signed by the developers with the State Government for creation of the site:

Provided further that the capital cost of the assets of the hydro generating station for the
purpose of computation of depreciable value shall correspond to the percentage of sale of
electricity under long-term power purchase agreement at regulated tariff.

(3) Land other than the land held under lease and the land for reservoir in case of hydro
generating station shall not be a depreciable asset and its cost shall be excluded from the capital

cost while computing depreciable value of the asset.

(4)  Depreciation shall be calculated annually based on Straight Line Method and at rates
specified in Appendix-IH to these regulations for the assets of the generating station and

transmission system:

Provided that, the remaining depreciable value as on 31% March of the year closing after a
period of 12 years from date of commercial operation shall be spread over the balance useful life

of the assets.

(5)  In case of the existing projects, the balance depreciable value as on 1.4.2009 shall be
worked out by deducting the cumulative depreciation as admitted by the Commission upto
31.3.2009 from the gross depreciable value of the assets.

6) Depreciation shall be chargeable from the first year of commercial operation. In case of
commercial operation of the asset for part of the year, depreciation shall be charged on pro rata
basis.

18 Interest on Working Capital. (1) The working capital shall cover :

(@)  Coal-based/lignite-fired thermal generating stations
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@) Cost.of coal or hgmte and limestone, 1f apphcable for 1% months for pit-
head generating stations and two months for non-pit-head generating stations, for
generation corresponding to the normative annual plant availability factor:

(ii) Cost of secondary fuel oil for two months. for generation corresponding to -
the normative annual plant availability factor, and in case of use of more than one
secondary fuel oil, cost of fuel oil stock for the main secondary fuel oil.

(iii) Maintenance spares @ 20% of operation and maintenance expenses
specified in regulation 19.

(iv) Receivables equivalen't-— to two months of capacity charges and energy
charges for sale of electricity calculated on the normative annual plant availability
.. factor, and : :

'\ Operation and maintenance expenses for one month. . - -
(b)  Open-cycle Gas Turbine/Combined Cycle thermal generating stations
(1) Fuel cost for otie month corresponding to the normative annual ‘plant availability
factor, duly taking into account fiiode of operation of the generating station on gas
fuel and liquid fuel; '
(ii) Liquid fuel stock for % month corresponding to the mormative annual plant
availability, factor, and in case of use of more than one tiquid fuel, cost of main

liquid fuel,

(iii)Maintenance spares @ 30% of operation and maintenance expenses speclﬁed in
regulation 19, ’

(iv)Receivables equivalent to two months of capacity charge and energy charge for
sale of electricity calculated on normative plant availability factor, duly taking
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into account mode of operation of the generating station on gas fuel and liquid
fuel, and

(v) Operation and maintenance expenses for one month.
(c) in case of hydro generating station and transmission systemn.
(1)  Receivables equivalent to two months of fixed cost.

(ii) Maintenance spares @ 15% of operation and maintenance expenses specified in
regulation 19;

(iii) Operation and maintenance expenses for one month.

2) The cost of fuel in cases covered under sub-clauses (a) and (b) of clause (1) shall be
based on the landed cost incurred (taking into account normative transit and handling losses) by
the generating compény and gross calorific value of the fuel as per actual for the three months
preceding the first month for which tariff is to be determined and no fuel price escalation shall be
provided during the tariff period.

(3) Rate of interest on working capital shall be on normative basis and shall be equal to the
short-term Prime Lending Rate of State Bank of India as on 1.4.2009 or on 1° April of the year
in which the generating station or a unit thereof or the transmission system, as the case may be, is

declared under commercial operation, whichever is later.

4 Interest on working capital shall be payable on normative basis notwithstanding that the
generating company or the transmission licensee has not taken loan for working capital from any

outside agency.

19.  Operation and Maintenance Expenses. Normative operation and maintenance

expenses shall be as follows, namely:
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(Rs. in lakh/MW)

Year zwmmsa 300:330/350 500 MW sets 600 MW and
1 Man | MW sets | above sets

00510 | 1820 | 1600 | 13.00 11.70
e | A W% | 1ML 1237
BTV iuo mam- - N N 1453 “13.08
%1213 | . 25| —iae1 | 1536  DB&
P14 | B 1% 1624 T 1462

Pmmﬂummm slmllbemultlpliedbyﬂlefollemngfactorsfor

addenmtsmmspecuvemmdmfordrumuwhoseCODoccursonoraﬂer

Il42009inth§mem e ‘
00210250 MW Additional S" & 6®units 09
~ Additional 7" & more units -0.85°

300/330/350 MW Additional 4* & 5" units : 09
e Additional 6" & miore wnits 0.85
SO0MWsndabove  Addiionsal 37 & 4Punits 09
" Additionat 5 & above units 0.85

'@ Talcher Thermal Power. Station(TPS), Tanda TPS, Badarpur TPS of NTPC and
- BokaPSCthaTPSMWTPSofBVC |
: it o W)
Year Talcher TPS Tanda and Badarpur, Bokaro
B | Chandrapura TPS | and Durgapur TPS.
00936 -1~ - 3275{ 2625 3135

258 GI/2009—28
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2010-11 3462 27175 32.25
‘201 1;12 36.60 29.34 33.17
2012°13 38.70 31.02 34.12
2013-14 40.91 32,79 35.09
(¢)  Open Cycle Gas Turbine/Cbmbined Cycle generating stations
| (Rs. in lakh/MW)
Year Gas Turbine/ Combined Cycle Small gas | Agartala
generating stations other than | turbine  power | GPS
small gas turbine power | generating
generating stations stations
M 2 3 4
2009-10 14.80 22.90 31.75
2010-11 15.65 2431 33.57
2011-12 16.54 72559 35.49
2012-13 17.49 27.06 37.52
2013-14 18.49 28.61 39.66
(d) . Lignite-fired generatihg stations
(Rs. in lakb/MW)
Year 125 MW Sets TPS1 of NLC
2009-10 24.00 27.00
2010-11 25.37 28.54
2011-12 26.82 30.18
2012-13 28.36 3190 |
'2013-14 29.98 33.73

(&) In case of coal-based or lignite-

fired thermal generating station a separate

compensation allowance unit-wise shall be admissible to meet expenses on new assets of
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Hydro generating stafion

for the exlstmg generatmg stations

which have been in operatlon for 5 yeat%'or more m the base year of 2007-08,

shall be derived on the basis of actual operation and mamtenance expenses for the
years 2003—04 to 2007-08 based on the audlted balance sheets, excluding

o abnormal operatlon and mmntenance expenses, 1f any, a_ﬂer prudence check by

rge

_the Comnusswn ‘ . |
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(ii)  The normalised operation and maintenance expenses after prudence check,

for the years 2003-04 to 2007-08, shall be escalated at the rate of 5.17% to arrive
at the normallzed operation and maintenance expenses at the 2007-08 price level
respectively and then averaged to arrive at normahzed average operat:on and
mmntenanee expenses for the 2003-04 to 2007-08 at 2007-08 pnce level. The
average nonnahzed operatlon and mmntenanee expenses at 2007 08 price level
shall be escalated at the rate of 5.12% to arrive at the operation and maintenance

~expenses for year 2009-10:

Provided that operation and maintenance expenses for the year 2009-10

shall be further rationalized considering 50% increase in employee -cost on .

account of pay revision of the employees of the Public Sector Undertakings to

arrive at the permissible operation and maintenance expenses for the year 2009-
10. R
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(iii)  The operation and maintenance expenses for the year 2009-10 shall be
escalated further at the rate of 5.72% per annum to arrive at permissible operation
and maintenance expenses for the subsequent years of the tariff period.

(iv) In case of the hydro generating stations, which have not been in
commercial operation for a period of five years as on 1.4.2009, operation and
maintenance expenses shall be fixed at 2% of the original project cost (excluding
cost of rehabilitation & resettiement works). Further, in such case, operation and
maintenance expenses in first year of commercial operation shall be escalated
@5.17% per annum up to the year 2007-08 and then averaged to arrive at the
O&M expenses at 2007-08 price level. It shall be thereafier escalated @ 5.72%

per annum to arrive at operation and maintenance expenses in respective year

of the tanff period.

(v) In case of the hydro generating stations declared under commercial loperation
on or after 1.4.2009, operation and maintenance expenses shall be fixed at 2% of
the original project cost (excluding cost of rehabilitation & resettlement works)
and shall be subject to annual escalation of 5.72% per annum for the subsequent

years.
Transmission system

(i) Norms for operation and maintenance expenses shall be as under:
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The total allowable operation and maintenance expenses, for  the
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= SFCxLPSFixNAPAFx24xNDYxICx10 S
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Where,

SFC -  Normative Specific Fuel Oil consumption in m/kWh

LPSF;- Weighted Average Landed Price of Secondary Fuel in Rs./ml considered
initially

NAPAF - Normative Annual Plant Availability Factor in percentage

NDY -  Number of days in a year

IC - Installed Capacity in MW.

(2)  Initially, the landed cost incurred by the generating company on secondary fuel oil shall
be taken based on actuals of the weighted average price of the three preceding months and in the
absence of landed costs for the three preceding months, latest procurement price for the

generating station, before the start of the year.

The secondary fuel oil expenses shall be subject to fuel price adjustment at the end of the each

year of tariff period as per following formula:
SFC x NAPAF x 24 x NDY x IC x 10 x (LPSF, - LPSF;)

Where,
LPSF, = The weighted average landed price of secondary fuel oil for the year in Rs. /ml

21.  Computation and Payment of Capacity Charge and Energy Charge for Thermal
Generating Stations

(1)  The fixed cost of a thermal generating station shall be computed on annual basis, based
on norms specified under these regulations, and recovered on moﬁthly basis under capacity
charge. The total capacity charge payable for a generating station shall be shared by its
beneficiaries as per their respective percentage share / allocation in the capacity of the generating

station.
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2 | ’Ihe capaclty chafge (ificlusive of iﬂdénuve)ﬁayabie td‘arﬂiennal generating station for a
ealendar tonth shail be cﬁculated it awordhieewm ﬁé‘ﬁiﬂ%ﬂng faﬁhulae

(@) Generatmg staﬁbﬁs in comméreiai Bﬁmﬁdn fér lés;ﬂ:anteﬁ {W) years on 1% Apnl of
Ve Lt
AFCx(NDMiNﬂY)xcosmsﬁAmmAmF}(mmpees),
“Pmndedmatmcasemptmtwasnnymﬂﬁmauﬁngaﬁmcm year(PAFY)
is less than 70%, ¢ fotal capsicity chargé for the Vet shall'be restricted to

” Aﬁ:x(nsns/mmmx(?mmoa (mtupées)
(b) Forgenemtmg stanonsmcommetclaloperatlonforten(w) yearsormomon I“Apnlof
. theym .

n { .

- AFCx¢NDM/NDY ) x (PAEM/ NAPAF ) (o Rupoes). .

AFC =  Annual fixed cost specified for the year, in Rupees.
NAPAF = Normative annual plant availability factor in percentage
" NDM = Number of days in the month
NDY "= ‘Number of days inl the year -
" PAFM ‘="' Plant av‘ailﬁhihty Pactor achieved durinig'the month/in percent:
o FAFY = Plantavaﬁabilityﬁctoracfﬁwe& auring&ieyeaﬁnpefm

@, ’I‘he.PAFM and PAFY shallbé computed in actordar
“BAFM GrPAFY = 10000x T DT,/ { NxICx (100~ AUX)} %
| i=1

DC = Average declared capacity (in ex-bus MW), subject to clause

B NIy T P
£ O BT 5 L AN



4 ' THE GAZETTE OF INDIA : EXTRAORDINARY [ParT I1I—SEC. 4]

(4) below, for the i™ day of the period i.e. the month or the year as the case
may be, as certified by the concerned load dispatch centre after the day is

over.
IC = Installed Capacity (in MW) of the generating station
N = Number of days during the period i.e. the month or the year

as the case may be.

Note : DC;i and IC shall exclude the capacity of generating units not
declared under commercial operation. In case of a change in IC during the
concerned period, its averﬁge val_ue shall be taken.

(4) In case of ﬁxei shortage in a thermal generating station, the generating company may
propose to deliver a higher MW during peak-load hours by saving fuel during off-peak hours.
The concerned Load Despatch Centre may then specify a pragmatic day-ahead schedule for the
generating station to optimally utilize its MW and energy capability, in consultation with the
beneficiaries. DCi in such an event shall be taken to be equal to the maximum peak-hour ex-

power plant MW schedule specified by the concerned Load Despatch Centre for that day.

(5)  The energy charge shall cover the primary fuel cost and limestone consumption cost
(where applicable), and shall be payable by every beneficiary for the total energy scheduled to
be supplied to such beneficiary during the calendar month on ex-power plant basis, at the energy
charge rate of the month (with fuel and limestone price adjustment). Total Energy charge
payable to the generating company for a month shall be:

(Energy charge rate in Rs./kWh) x {Scheduled energy (ex-bus) for the month in kWh.}

(6) Energy charge rate (ECR) in Rupees per kWh on ex-power plant basis shall be

determined to three decimal places in accordance with the following formulae :

(@)  Forcoal based and lignite fired stations
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"ECR ={ (GHR SFC x CVSF) x LPP¥ / CVPF + LC X LPL } x 100 I(100 -AUX)

- () For gas and liquid ﬁlelbasedstahons | .
- ECR = GHR x LPPFx 100 / {CVPF x (100 - AUX)}

" Where,

AUX = Normative auxlllary energy consumptlon in percentage
CVPF =  Gross calorific value of primary fuel as fired, in kCal per kg, per o itre. .
or per standard cubic metre, as applicable.

CVSF = Calorific value of secondary fuel, in kCat per ml.
ECR = , Energycharge rafé, in Rupées pet kWh sent out.
GHR = Gross station heat rate, in kCal per kWh,
LC = Normative limestone consumptlon in kg per kWh.

‘LPL = Weighted average landed pnce of hmestone in

_ Rupees per kg. ) - ,
LPPF = Weighted average landed pﬁce of primary fuel, in Rupee,s' per kg, per

‘ litre or per standard cubic metre, as applicable, during the month.
- SFC_ = Specific fuel oil conéu_mption, in mi per kWh.

(7)  The landed cost of fuel for the month shall i-ngﬁlude pﬁce of fuel corresponding to the
grade and quality of fﬁel inclusive of royalty, taxes and duties as applicable, transportation cost
by rail / road or any other means, and, for the purpose of computation of energy charge and in
case of coal/lignite shall be arrived at after considering normative transit and handlmg losses as

percentage of the quantity of coal or llgmte dispatched by the coal or lignite supply company

during the month as glven bclow

Pithead generating stations B 0.2%
Non-pithead generating stations ‘ 0.8%

(8)  The ldnded price of limestone shall be taken based on procurement price of limestone for -

the generating station, inclusive of royalty, taxes and duties as applicable and transportation

cost for the month.

258 GI/2009—29
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(9)  The tariff structure as provided in this regulation may be adorted by the Dpartment of
Atomic En2rgy, Governpent of India for the nuclear sencrating stations by specitying annual
fixed cost {AFC), normative annual plant availability factor (NAPAF), installed capacity (IC),

normative auxiliary power consumptién (AUX) and enerpy charge rate (ECR) for such stations.

22:  Computation and Payment of Capacity charge and Energy Charge for Hydro
Generating Stations.

(1) The fixed cost of a hydro generating station sha'! be computed on annual basis, based on
norms specified under these regulations, and recovered on monthly basis under capacity charge
(inclusive of incentive) and energy charge, which shall be payable by the beneficiaries ir
proportion to their respective allocation in the saleable capacity of the gencrating station, that i«

to say, in the capacity excluding the free power to the home State:

Provided that during the period between the date of commercial opezation of the first uni:
of the generating station and the date of commercial operation of the aeoeraling siation, tha
annual fixed cost shall provisionally be worked out based on the latest estimate of the
completion cost for the generating station, for the purpose of determining the capacity charge

and energy charge payment during such period.

(2)  The capacity charge (inclusive of incentive) payable to a hydro generating station for a

calendar month shall be

AFCx 0.5x NDM/NDY x ( PAFM/NAPAF ) (in Rupees)

Where,
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. AFC = | Axmual ﬁxed cost speciﬁed fdr ﬁe year, in Rupees.
NAPAF =  Normative plaat availability factor in percentage
NDM = Number of days in the ménth
NDY = Number of days in the year |
PAFM‘ = Plant availability factor achi¢ved during the month, in

percentage
(3 ThePAFM  shall be con}puted in accordance with the fonpwing formula :
o N . o
PAFM = 10000 ZiE;/{NxICx(IOO_-AW)}%
AUX = Normative auxiliary energy consﬁmption in pel_'déntage
DG = Deciared.capa‘city (in ex-bus MW) for the i?" day of the month -
'which the station can deliver for at least three (3) hours, as
. certified by the nodal load dispatch centre after the day'i.s over.
IC = Installed capacity (in MW) of the complete generating station

N =  Numberofdays in the month
(4)  The energy charge shall be payable by every beneficiary for the total energy scheduled to

power plant basis;, at the computed energy charge rate. Total Enefgy chargé payable to the
generating company for a month shall be : | |

(Energy chargg rate in Rs. / kWh) -x {Scheduled energy (ex-bus) for the month m kWh}
x (100 FEHS)/100. . . |

%

. be supplied to the beneficiary, excluding free energy, if any, during the calendar month, on ex

" oow é- i &

-
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(%) Energy charge rate (ECR) in Rupees per kWh on ex-power plant basis, for a hydro
generating station, shall be determined up to three decimal places based on the following
formula, subject to the provisions of clause (7)
ECR = AFC'x 05x10/{DEXx(100-AUX ) x( 100—FEHS')}
Where,
DE = Annual design encrgy specified for the hydro generating station,
In MWh, subject to the provision in clause (6) below.

FEHS = Free energy for home State, in per cent, as defined in regulation 32.

(6)  In case actual total energy generated by a hydro generating station during a year is less
than the design energy for reasons beyond the control of the generating company, the following

treatment shall be applied on a rolling basis:

(1) in case the energy shortfall occurs within ten years from the date of
commercial operation of a generating station, the ECR for the year following the year of energy
shortfall shall be computed based cu the formula specified in clause (5) with the modification
that the DE for the year shall be ccnsidered as equal to the actual energy generated during the
year of the shortfall, till the energy charge shortfall of the previous year has been made up, after

which normal ECR shall be applicable;

(i}  in case the energy shortfall occurs after ten years from the date of commercial

operation of a generating station, the following shall apply:
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Suppose the specified annual design energy for the station is DE MWh, and the

actual ene@ generated during the concerned (first) and the following (second)

financial years is Al and A2 MWh respectively, Al being less than DE. Then,

the design energy tobe considered in the formula in clause (5) of this Regulation

for calculating the ECR for the third financial year shall be moderated as (Al +
A2 - DE) MW, subject to a maximum of DE MWh and a minimum of Al

MWh. |

(iii)  Actual energy genérated (e.g- Al, A2) shall be arrived at by multiplying the net

metered energy sent out from the station by 100/ (100 - AUX).

(D In case .ﬂw energy charge rate (ECR) for a hydro generating station, as computed in
clause (5) above, exceeds eighty paise pér KWh, and the actual Sale;able eneifgy in 2 year exceeds
{ DE x ( 100 - AUX ) x ( 100 — FEHS ) / 10000 } MW, the Energy charge for the energy in
excess of the above shall be billed at eighty paise per kWh only:

' Prov1ded that in a year following a year in which total energy generated was less than the
design energy for reasons beyond the control of the gcﬂeratiné company, the energy charge rate
shall be reduced tp' eighty paise per kWh after the energy charge shortfall of the previous year

haSbéenmadeup. _‘

(8) The concerned Load Despatch Centre_ shall finalise the schedulés for the hydro
‘generating stations, in consultatiori with the beneficiaries, for optimal .uﬁliza'tion of all the
energy declared to be available, which shall be scheduled for all beneficiaries in proportlon to

their respectlve allocations in the generatmg station.
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23, Computation and Payment of Transmission Charge for Inter-State Transmission

S_ stem

(1)  The fixed cost of the transmission system shall be computed on annual basis, in
accordance with norms contained in these regulations, aggregated as appropriate, and recovered
on monthly basis as transmission charge from the users, who shall share these charges in the

manner specified in Regulation 33.

(2) The transmission charge (inclusive of incentive) payable for a calendar month for a
transmission system or part thereof shail be
AFC x (NDM/NDY ) x ( TAFM/NATAF)

Where, _

AFC = “Annual fixed cost specified for the year, in Rupees

NATAF =  Normative annual transmission availability factor, in per cent
NDM = Number of days in the month '

NDY = Number of days in the year

TAFM = Transmission systern availability factor for the month, in

Percent, computed in accordance with Appendix IV —.

(3)  The transmission charges shall be calculated separately for part of the transmission
. System having differing NATAF, and aggregated thereafier, according to their sharing by the

beneficiaries.

(4)  The transmission licensee shall raise the bill for the transmission charge (inclusive of
incentive) for a month based on its estimate of TAFM. Adjustments, if any, shall be made on the
basis of the TAFM to be certified by the Member-Secretary of the Regional Power Committee of

the concerned region within 30 days from the last day of the relevant month.

24.  Unscheduled Interchange(Ul) Charges. (1) All variatibns— between actual net injection
and scheduled net injection for the generating stations, and all variations between actual net
drawal and scheduled net drawal for the beneficiaries shall be treated as their respective
Unscheduled Interchanges (UI), charges for which shall be governed by the relevant regulations

specified by the Commission from time to time.
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(2) Actual net unscheduled mterchange of every iittef- Slate ettty Sl be metered o its
periphefy - through special energy meters (SEMs) instailed by the Esiitial Transmission Uity
(CTU), and computed in MWh for each 15- -minute time block by the concerned ﬁeﬁiﬁml Load -
Despatch Centre. \ '
CHAPTER - 4
OF OPERATION

25, (1)  Recovery of capacity charge, ehergy charge, transmissiod cﬁxge and inenitive by
the generating company and the transmissiof licenses ﬂhall bé based vit the achievetiont of the

' 7 opcratlonal norms specified in this Chapter.
(2)  The Commission may on its owii févise the norms of Station Heat Rite spécified in this .

Chapter in respect of any of the generatmg stations for which relaxed norms have beefi provided

(3)  The savings on account of secondary fuel oil consumptxon in relation to norms shall be
shared with beneficiaries in the ratio of 5.0.50,‘ in accordance with the following formula at the

end of the year:

(SFC x NAPAF x 24 x NDY xIC x 10 -ACy,) x LPSFy x 0.5
Where, '

ACoy=  Actual wnsuﬂibtiﬁn of secondary fuel oil duﬁng the year in ml
Normes of operation for thermal generating station
26. The norms of opcraﬁon as given hereunder shall a'pply to thermal generating station:
) ormative Ang Plant Avai | r APAJ

(@  All thermal generating stations, except, those
covered under clauses (b), (c), (d), (e) & (f) - 85%

(b) Followmg Coal-Based Thermal Generatmg Statlons of NTPC Lud
Talcher TPS T T
! Badarpur TPS o | “82%




2

THE GAZETTE QF INDIA : EXTRAORDINARY {ParT III—S&c. 4]

(¢)  Following Lignite-firedThermal generating stations of Neyveli Lignite
Corporation Ltd, other than specified in sub-clause (b)

TPS-I 72%
TPS-MI Stage-I & 11 75%
TPS-I (Expansion) 80%

(d)  Following Thermal Generating Stations of Damodar Valley Corporation

(DVC):
Mejia TPS Unit-I to IV 82%
Bokaro TPS 75%
Chandrapura TPS 60% v
Durgapur TPS 74%

(e) Following Gas-Based Thermal Generating Station of NEEPCO :

Assam GPS 72%

() ~ Lignite-fired Generating Stations using Circulatory Fluidized Bed
Combustion (CFBC) Technology —

1. First three years from COD - 75%

2. From nev* vear after completion of 3 years of COD -~ 80%

(ii)  Gross Station Heat Rate

A. Existing Thermal Generating Station

(a) Existing Coai-based Thermal Generating Stations, other than those

covered under clauses (b) and (c) below
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T200/210/256 MW Sets

500 MW Sets (Sub-critical)

5500 KCal/kWh

" 2425 kCal/kWh

Note 1

]

In respect of 500 MW and above units where the boiler feed pumps are

electrically operated, the gross station heat rate shall be 40 kCal/kWh lower than

the gross station heat rate specified above.

Note 2

For the generating stations having combination of 200/210/250 MW sets and 500 -
MW and above sets, the normative gross station heat rate shall be the weighted

average gross station heat rate of the combinations.

(®  Thermal generating stations of NTPC Ltd.:

Badarpur TPS

{c) | Thermal Generating Stations of Damodar Valley Corporation (DVC):

2825 kCal/kWh
Talcher TPS 2950 kCal/kWh
[ Tanda TPS ™ 2825 kCalkWh

\

Bokaro TPS 2700kCal/kWh
Chandrapm'a'[?S 3100 kCal/kWh
Durgapur TPS 2820 kCal/kWh

(d) Lignite-fired Thermal Generating Stations

(1) Fo lignite-fired thermal generating stations, except for TPS-I and TPS-
Il (Stage I & II) of Neyveli Lignite Corporation Ltd, the gross station heat

258 GI/2009—30
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(e)

rates specified under sub-clause (a) for coal-based thermal generating

stations shall be applicd with correction, using multiplying factors as given

below:

(i) For lignite having 50% moisture: 1.10

(ii)  For lignite having 40% moisture: 1.07

111 or fignite navin o moisture: 1.
(iii) F i'gn' having 30% 1 1.04

(iv)  For other values of moisture content, multiplying factor shall be

pro-rated for moisture comtent between 30-40% and 40-50%

depending upon the rated values of multiplying factor for the

respective range given under sub-clauses (i) to (iii) above.

(2) TPS-I and TPS-H (Stage I & II) of *icyveli Lignite Corporation Ltd

TPS-1
TPS-II

4000 kCal/kWh
2900 kCal/kWh

Open Cycle Gas Turbine/Combined Cycle generating stations

Existing generating stations of NTPC Ltd and NEEPCO

Name of generating station | Combined cycle Upen cycle
(kCal/kWh) {(kCal/kWh)

Gandhar GPS | 2040 2960

Kawas GPS 2075 3010

Anta GPS 2075 - 3010

Dadri GPS 2075 3010

Auraiya GPS 2100 3045

Faridabad GPS 2000 2900

Kayamkulam GPS 2000 2900 *

Assam GPS 2400 3440

Agartala GPS 3500
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B NewThemalemﬂngsmnlchievthODonoraﬁerl 4.2009

(a) Coal-based and lignite-ﬁi'ed 'I'hermal Generating' Stations
= 1,065 X Design Heat Rate (kCalkWh)

Where the Dmignnmmofamitmmmemnmmmmbythesuppﬁex
at conditions of 100% MCR, zero percent make up, design coal and demgn eoolmg water

tempemturefback pressure

Provided that the design heat rate shall not exceed the following maximura design unit
heat;atesdependinguponthep!usummtdtempemnmemﬁngsofﬂ;eunits:

Eressure T Rating 150 o | 1w | 27 | 24

Kg/cm2) | . .
SHI/RHT (0C) | S3S/38 | S37/537 | 537/55 | 537/565 | 565/593
Typeof BFF | Electrical | Turbine | Turbiue | Turbine | Turbine
| | Driven | driven | driven | driven | driven
Tarbine Cycle Head 1955 | 195 | 1935 | 1900 | 1850
IMin -Boiler Efficiency
ub-Bituminous Induﬂ ok - | .
E o088 | oss | oss | oss | oss
ituminous _ lgpomq"' 089 | 089 | 089 089 | 089
Fw _ |
Max Deign Uit Hea]
tte GCalkWh) | o |
- ilb-Bltummous Indian 2300 2294 2276 | 2235 | 217
minous Tmported " F97 | IBT | 27 | 235 ] 207
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Provided further that in case pressure and temperature parameters of a unit are different

from above ratings, the maximum design unit heat rate of the nearest ciass shall be taken:

Provided also that where unit heat rate has not been guaranteed but turbine cycle heat rate
and boiler efficiency are guaranteed scparately by the same supplier or different suppliers, the
umt design heat rate shall be arrived at by using guaranteed turbine cycle heat rate and boiler

efficiency.

Provided also that if one or more units were declared under commercial operation prior
to 1.4.2009, the heat rate norms for those units as well as units declared under commercial
operation on or after 1.4.2009 shall be lower of the heat rate norms arrived at by above
methodology and the norms as per the regulation 26 (ii} A (a).

Provided also that in case of lignite-fired generating stations (including stations based on
CFBC technology), maximum design heat rates shall be increased using factor for moisture

content given in sub clause (1) of clause (ii} A(d) of this regulation.

Note: In respect of units where the boiler feed pumps are electrically operated, the maximum
design unit heat rate shall be 40 kCal/kWh lower than the maximum design unit heat rate
specified above with turbine driven BFP.

(b} Gas-based / Liquid-based thermal generating unit(s)/ block(s)

= 1.05 X Design Heat Rate of the unit/block for Natural Gas and RLNG
(kCal/kWh)
= 1.071 X Design Heat Rate of the unit/block for Liquid Fuel (kCal/kWh)

Where the Design Heat Rate of a unit shall mean the guaranteed heat rate for a
unit at 100% MCR and at site ambient conditions; and the Design Heat Rate of a block
shall mean the guaranteed heat rate for a block at 100% MCR, site ambient conditions,

zero percent make up, design cooling water temperature/back pressure.
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“(iii)  Secondary fuel oil consu

- ()

Coal-based generéting stations

(a) .
other than at (c) below - : 1.0 mVkWh
(® (i) Lignite-fired generating stations
© except stations based oh CFBC
technology and TPS-1 :2.0 mUkWh
Gi) TPS-I _ £ 3.5mAWh
(iii) Lignite-fired generating stations -
based on CFBC technology ' 1.25.mVkWh
() Coal-based generating stations of DVC
Méjia TPS'Unit 1 to IV _ 20m/kWh
Bokaro TPS 20 m/kWha
Chandrapura TPS T3 0mAWh
Durgapur TPS _ " Z4mUKWh_
Auiiliag Energy Consumption
, (é) * Coal-based generatmg stations except at (b) below
' TWith Natural Draft cooling
tower or without cooling
. ' . tower |
(@) | 200 MW series | 8.5%
@) |S00 MW & above _
Steam driven boﬂer feed pumps 6.0%
Electncally drlven boder feed 8.5% -
pumps
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~ Provided further that for thermal generating stations with induced draft cooling towers,
the norms shall be further increased by 0.5%.

(b)  Other Coal-based generating stations:

(i) | Talcher Thermal Power Station 10.5%
(ii) | Tanda Thermal Power Station 12.0%
(iit) | Badarpur Thermal Power 9.5%
Station
(iv) | Bokaro Thermal Power Station 10.25%
(v) | Chandrapura Thermal Power | 11.50%
Station
(vi) |Durgapur  Thermal Power| 10.50%
Station |
(¢}  Gas Turbine/Combined Cycle generating stations:
(i) Combined cycle
(ii)  Opencycle
(d) Lignite-fired thermal generating stations:

(i) All generating stations with 200 MW sets and above:

The auxiliary energy consumption norms shall be 0.5 percentage

point more than the auxiliary energy consumption norms of coal-

based generating stations at (iv) (a) above.

Provided that for the lignite fired stations using CFBC technology,

the auxiliary energy consumption norms shall be 1.5 percentage

point more than the auxiliary energy consumption norms of coal-

based generating stations at (iv) (a) above.
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(i)  Barsingsar Generating siatiofi of NLC using CFBC technology
11.5%

(iii) 'I'PS~I 1?53-1 (Eipansion) and TPS-II Stage-I&II of Neyveli

Lignite Corporation Ltd.:
CTPST . 120%
TPS-NI | 10.0%
TP (Expansion)  9.50%

(iv)  Lime stone consumption for ligl)ife-based generating station using CFBC

technology:
Barsingsar 10,056 kg/kWh.
- TPS-If (Expansion) 10.046 ke/kWh.

27.  The norms of opéflﬁbl as given hereunder shall apply to hydro generating station:

—
(D  Normative annual plant availability factor (NAPAF) for hydro generating stations
(1)  Normative annual pléﬁt availability ﬁwtor.(NAPAF)' for hydro generating stations

* shall be determined by the Commission as per the following criteria

() Storage and Pondage type plants with head variation between Full Reservoir
Level (FRL) and Minisurn Draw Down Level (MDDL) of up to 8%, and where plant

*availability is not affected by silt : 90%
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(i)  Storage and Pondage type plants with head variation between FRL and MDDL
of more than 8%, where plant availability i1s not affected by siit : Plant-specific
allowance to be provided in NAPAF for reduction in MW output capability as reservoir
level falls over the months. As a general guideline the allowance on this account in terms
of a multiplying factor may be worked out from the projection of annual average of net

head, applying the formula:
(Average head / Rated head) + .02

Alternatively in case of a difficulty 1 making such projection. the multiplying factor may
be determined as:

' (Head at MDDI/Rated head) x 0.5 + .52
(i) Pondage type blants where plant availability is signiticantly affected by
silt : 85%.
(tv)  Run-of-river type plants : NAPAF 1o be determined plant-wise, based on 10-day

design energy data, moderated by past experience where available/relevant.
(2) A further allowance may | - made by the Commission in NAPAF determination
under special circumstances, e.g. abnormal siii problem or other operating conditions, and known

plant limitations.

(3} A further allowance of 5% may e allowed for difficulties in North East Region.
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(4) In case of a new hydro electric project the developer shall have the option of

approaching the Commission in advance for fixation' of NAPAF based on ‘the principles

enumerated in sub-clauses (1), (2)-and (3) of this regulation.

~

(5)  Based on the above, the Normative annual plant availability factor (NAPAF) of the hydro

generating stations already in operation shall be as follows :-

Station Typeofrun;‘ o NAPAF (%)
* No. of Units x MW '

Chamera—1 Pondage 3x180 9%
Biarasiul Pondage .3 x60 85
Loktak Storage 3x35 - 85 l

T Chamera Tl Pondage 3x100 - 90
Rangit Pondage “3x20 85
Dhmﬂiganga _'  Pondage 4x70 85 |
Teesta— V “Pondage 3x170 K

Dulhasti Pondage - 3x 130 90
Sajal T ROR —&x115 60
Ui ROR TEx 120 &

| Tanakpur “ROR | 3-x3_'1,44 55
NHDC
Indirasagar s'ton_.ge 8x125 85
Omkareshwar ..Pmdage_ | %6 90

258 GI/2009—31
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Frapc N
e —_ _
Febay St -~ 1 Storase 4 x 250 77
SIVNL )
Nathpa Jhakri Pondage T 6x 250 82
NEEPCO o
Kopili Stg - 1 Storage 4 x 50 I o
Khandong & Storage 3x25 ; B 69 1
Kopili Stg. - 2 ) P o |
Doyang Storage 3x25 i 73 .
i e ]
Ranganadi Pondage 3x 135 85 !
DVC |
Panchet Storage 2 x40 i 80 i !
Tilaiya Storage 2x2 T 80 ) ﬁ!
i !
Maithon Storage 3 x 20 j 80 |
]
(1)  Auxiliary Energy Consumption (AUX) :
{a) Surface hydro generating stations
(i) with rotating exciters mounted on
the generator shaft 1 0.7%
(i1) with static excitation system  : 1%
(b) Underground hydro generating stations

(i) with rotating exciters mounted on the
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| generator shaft L 10.9% | |

(ii): -with static excitatipn system - :1.2% -

Norms ofbpmtionﬁr lnummssian system

28. rm; ual Transmission System Availability Factor NATAF) shall be as
(1) ACsystem T T o8y | |
@) 'ancm-polemks e
Stations . - - ' S 95% - -

29.  Augiliary Energy Consumption in the sub-station.’

(& ACSysem .. -

The charges for auxiliary energy consumption-in the AC sub-station for thie
purpose of alr-oond;tmmng lighting -and consmnptlon in ‘other equipment shali be bome
bytheu'ansmlsﬂonhoemne andnwh.ldedmﬂlenarmauveopemuonandmmntenance'

For auxﬂlary energy consumption in HVDC sub-stauons, the Central Government
may allocate an appropriate shate from one or more ISGS . The charges for such power
shall be borne by the transmission licensee and are.included in the normatrvc operation

andnmunenanceexpenses
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CHAPTER -5

SCHEDULING, ACCOUNTING AND BILLING

30.  Scheduling. The methodology for scheduling and dispatch for the generating station:
shall be as specified in the Indian Electricity Grid Code, as amended from time to time.

31.  Metering and_Accounting. The provisions of the Indian Electricity Grid Code, as
amended from time to time shall be applicable.

32. Billing and Payment of charges. (1) Bills shall be raised for capacity charge,
energy charge and the transmission charge on monthly basis by the generating company and the
transmission licensee in accordance with these regulations-, and payments shall be made by the
beneficiaries or the transmission customers directly to the generating company or the

transmission licensee, as the case may be.

(2)  Payment of the capacity chérge_for a thermal generating station shall be shared by the
beneficiaries of the generating station as per their percentage shares for the month (inclusive of
any allocation out of the unallocated capacity) in the installed capacity of the generatirig station,
Payment of capacity charge and energy charge for a hydro generating station shall be shared by
the beneficiaries of the generating station in proportion to their shares (inclusive of any
allocation out of the unallocated capacity) in the saleable capacity (to be determined after

deducting the capacity corresponding to free energy to home State as per Note 3 herein.

Note 1

Shares / allocations of each beneficiary in the total capacity of Central sector
generating stations shall be as determined by the Central Government, inclusive of any
allocation made out of the unallocated capacity. The shares shall be applied in percentages
of mstalled capacity and shall normally remain constant during a month. Based on the
decision of the Central Government the changes in allocation shall be communicated by the
Member-Secretary, Regional Power Committee in advance, at least three days prior to

beginning of a calendar month, except in case of an emergency calling for an ﬁrgent
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- change in allocations out of unallocated capacity. The total capac:ty share of a beneﬁclary
would be sum of its capacity share plus.allocation out of the unallocated portion. In the
absence of any. specific allocation of unallocated power by the Central Government, the
unallocated power shall be added to the allocated shares in the same proportlon as the
allocated shares ' ' : - ‘

Note 2 :
The beneficiaries ﬁ,nay propose surrendering part of their allocated firm: share to other
States within / outside the region. In such cases, depending upon the technical feasibility
of power transfer and specific agreements reached by the generating company with other
States within/ outside the region for such transfers, the shares of the beneficiaries may be
prospectively re-allogated by the Central Government for a specific period (in complete
months) from the begmmng of a calendar month. When such' re-allocations are made, the |
beneficiaries who surrender the share shall not be liable to pay capacity charges for the
smrendered sha:e The capacity charges for the capacity surrendered and realiocated as

| above shall be paid by the State(s) to. whom the surrendered capacity is-allocated. Except

~ for the period of reallocation of capacnty as above, the. beneficiaries of the generating
station shall continue to pay the full capacity cha:ges as per allocated capacity shares.
Any such reallocation and its reversion shall be communicated. to alt concemed by the
Member Secretary, Regional -Power. Commrthee in advance, aJ: least three days prior to‘
such reallocation or reversion taking effect.

Note3

FEHS = Free energy for home State, in percent and shall be taken as 12%
Prov1ded that in cases where the site of a hydro pm]ect is awarded to a developer (not
bemg a State controlled or owned. company), by a State Government by following a two -

stage transparent process of bidding, the ‘free enhergy’ shall be taken as 13%, which shall
also include energy corresponding to- 100 units ef electricity to be provided free of cost
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every month to every project affected family for a period of 10 yeais from the date of

comamercial operation of the generating staticn.

(3) The monthly energy account issued by Member-Secretary of the Regional Power
Committee shall also include a statement specifying the ratio in which transmission charges for

that month are to be shared by the transmission users in accordance with regulation 33.

33.  Sharing of transmission charges. (1) The following shall be added up to arrive at

the regional transmission charges payable for a month by the users of the concerned regional

{common) transmission system :

(a) Amounts payable for the month for all components of inter-State transmission system
(ISTS) in the region, charges for which have been agreed to be pooled and shared by
all regiona! beneficiaries. These shall necessarily include all components of ISTS in
commercial operaticn on 1.4.2008, as also componenis of transmission system
associated with a generating station no generating unit of which was declared under

commercial operation upto 31.3.2008.

(b) Amounts payable for the month for those parts or the whole of all new transmission
systems for which regional beneficiaries have agreed to pay the charges on pooled
basis, or it has been so decided by the Commission. These may include an
appropriate share of the total charges of a new associated transmission system
commensurate with extra capacity built therein to cater to future generation addition

and/or for system strengthening not directly attributable to the concerued power plant
(2) The above regional transmission charges (grossed up) shall be shared by the following :

@ Al regional beneficiaries, in proportion to the sum of their respective entitlements (in
MW) during the month in the inter-State generating stations in that region and in
other regions, but excluding any generating capacity for which charges of associated

transmission system are not being fully pooled.
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(n)

(iif)

{iv)

&)

Beneficiaries in’ other regions havmg ent:tlemems in any generatmg station in the
concerned region, in proportion to such ennﬂemem (in MW) during the month, but
exc]ﬁding any generating capacit;lr for which-charges of associated transmission
system are not bemg fully pooled. |

Generatmg compames- - owning generatmg stations : connected to inter-state
transmission system in the region, but for which the associated: transnussmn ‘system

 Las not been fully commissioned for any reason,.in propertion to the gap (in MW) '

between the generating capacity commissioned up to the end of the month and the
capacity for which the de51gnated associated transmission system has been
commissioned up to the beginning of the month.

Medium-term users of the regionai transrmsston systeni in proportibn to the MW for

-which medium-term usage has been - approved by the Central Transmlssmn Utility for

that month.

The transmission charges for inter-regional links shall be shared in the followmg manner,

except where specifically agreed otherwise :

®

(i)

The amount payable for the month for inter-regional - links between Eastern and
Northern / Western / Southern regions shall be borne by the beneficiaries in the latter
region. (Northern / Western / Southern), in hroj)ortion:to the sum of their respective
entitlemehts (in MW) in the inter-State generating stations in their own region and in

Eastern region, but excluding any generating capacity for which charges of associated

transmission system are not being fully pooled. ;

The amounts payable for the month for inter-regional links between Néﬂhem and .
Western regions, between Western and Southern regions, and between FEastern and
North-eastern regions shall be borne by the linked regions in 50 : 50 ratio, and shared |

by the beneficiaries in thé concerned region in proportion to the sum of their

~ respective entitlements (in MW ) in the inter — State generating stations in their own

region, but excluding ény ‘generating capacity for whlch charges of associated
transmission system are not being fully pooted.
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Provided that 220 kV Birpara —~ Salakati transmission line shall be treated as a part of
the Eastern Region transmission system and its charges shall bec borne by the

beneficiaries in Eastern Region only.

(4)  For those associated transmission systems or part thereof which are not agreed to be
commercially pooled with the Regional transmission system, the applicuble transmission
charges shall be borne by the beneficiaries of the concerned generating station(s) or the
generating company as the case may be and shared bétween them as muiually agreed or as

decided by the Commission.

~(5) Transmission charges for 400 / 220 kV step down transformers (ICTS) and downstream
systems, under inter-state transmission schemes brought under commercial operation afier
28.03.2008 shall be determined separately (i.c. segregated from the rest of the scheme) and shall

be payable only by the beneficiary directly served.

(6) Entitlements of Eastern Region bencticiaries in Chukha, Tala and Kurichchu hydro-
electric generating stations in Bhutan shal! be considered as their entitlenents in ISGS in their

own region, for the purpose of clauses (2)(1) and (3)(ii) above.

N Transmission charges corresponding to any plant capacity for which z beneficiary has not

been identified and contracted shall be paid by the concerned generating company.

34. Rebate. (1) For payment of bills of the gencrating company and the transmission
licensee through letter of credit on pre ntation, a rebate of 2% shall be allowed.

2 Where payments are made other .han through letter of credit within a peried of one
month of presentation of biils by the generaiing company or the transmission licensee, a rebate of

1% shall be allowed.

35. Late payment surcharge. In case the payment of any bili for charges payable under

‘these regulations is delayed by a beneficiary beyond a period of 60 days from the date of billing
a late payment surcharge at the rate of 1.25% per month shall be levied by the generating

company or the transmission licensee, as the case may be.
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' CHAPTER-6
MISCELLANEQUS PRQVISIONS

36.. Shanng of CDM Benefits. The proceeds of carbon credxt from approved CDM project
shali'be shared i in the following manner, namely- '

(a) " 100% of the gross proceeds on account of CDM to be retamed by the project
developer in the first year after the date of commerc1a1 operahon of the gcneratlng statlon

or the transmlsswn system, as the case may be

(b) in thé second year, the share of the beneficiaries shall be 10% ‘which shall be
prcgressively increased by 10%-every yeer till it reaches 50%, whereaﬁer the proceeds
shall be shared " in equa.l proportlon, by the generatmg company or the transmission -

Iiccnsee as the case may be, and the beneficiaries.

37. Neorms of oggratlon to_be ceg!;gg norms. Norms of operatlon specnfled in these

regulations are the cellmg norms -and shall -not preclude the generatlng company or the
transmission llcensee, as the case may be and t’he benéficiaries and the long-term transmission
customers from agreeing to the improved norms of operation and in case the improved norms are
agreed to, such improved norms shall be applicable for determination of tariff.

38.  Deviation from norms. ') Tariff for Sale of electricity by the generatmg company or
for transmlssmn charges of the u'ansmlsswn licensee, as ‘the case may be, may also be -

deterrmned in dev1at10n ofthe norms specified in ‘these regulatlons subject to the conditions that-

(a) the levelised tariff over the useful life of the project on the basis of the norms in
deviation does not éxceed the levelised tariff calculated on the basis of the norms

‘:'(_ e 8 -

specnﬁed in these regulatlons and

.258 Gir2009—32



250 THE GAZETTE OF INDIA : EXTRAORDINARY [Pkt I1I—SFC. 4]

(b)  any deviation shali come into effect only after approva! by the Comission, for
which an application shall be made by the generating company or the transmission

licensee, as the case may be.

Explanation.- For the purpose of calculaiing the levelised tariff referred to in sub-clause
(a) of clause (1), the discounting factor shall be as notified by the Commission from time

to time.

(2)  The tariff of the existing generating stations of N:yveli Lignite Corporation Ltd, namely,
TPS-1 and TPS-11 (Stage I & IT) and TPS-I(Expansion) and Badarpur TPS of NTPC Ltd., whose
tariff for the tariff period 2004-09 has been determined by following the Net Fixed Assets
approach, shall continue to be determined by adopting Net Fixed Assets approach.

39, Tax on Income. Tax on the income streams of the generating company or i
transmission licensee, as the case may be, shall not be 1-covered from the beneficiaries, or the

long-term transmission customers, as the case may be:

Provided that the deferred tax liability, excluding Fringc Benefit Tux, for the period up to
31* March, 2009 whenever it materiaizes, shall be recoverable directly from the beneficiaries

and the long-term customers:

40.  Foreign Exchange Rate Variation. (1) The generating companv or the transmission

licensee, as the case may be, may hedge foreign exchange exposure in respect of the interest on
foreign currency loan and repayment of foreign loan acquired for the grneraiing station or the-
transmission system, in part or full in the discretion of the generating company or the

transmission licensee.

(2)  Every generating company and transmission licensee shall recover the casi of bedgira of
foreign exchange rate variation corresponding to the normative foreign deht, in ihe rclevant year
on year-to-year basis as expense in the period in which it arises and extra rupec liability
corresponding to such foreign exchange rate variation shall not be allowed against the hedged

foreign debt.
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3) To the 'extehrthe generating company or the transmission licensee is not able ti_) hedge the
foreign exchange exposure, the extra rupee liability towards interest payment and loan
repayment corresponding to the normative foreign' cw"rency 1oan in the relevant year shall be
permissible provided it is not attributable to the generating company or the transmission hcensee

or its suppliers or contractors.

(4)  Every generating company and the transmission licensee shall recover the cost of hedging
and foreign exchange rate variation on year-to-year basis as income or expense in the period in
which it arises, - ' S S .

¢ st of hedging ¥ oreign Ea __ aria ion. Recovery of cost of
hedgmg and foreign exchange rate varianon shall be made directly by the generating company or |
the transmission llcensee as the case may be, fmm the beneficiaries or the transmission
customers, as the case may be, without miking any application before the Commission:

Provided that in case of any objections'by the beneﬁcmnes to the amounts claimed on,
account of cost of hedging'or foreign exchange rate vériation, the generating company or the
transmission - licensee, as the case may be may make an appmpnate application before the

Commission for its decision.

42.  Application fee and the publication expenses. The application filing fee and the
expenses incurred on publication of notices in the application for approval of tariff, may in the
discretion of the Commission, be -allowed to be necovered by the 'generating' company or the
transmission licensee, as the case may be, directly from. the beneficiaries or the transmission

customers, as the case may be:

43.  Special Provisions relating to Damodar Valley Corporation. (1)Subject to clause (2),
these regulations shall apply to determination of tariff of the projects owned by Damodar Valley
Corporation (DVC). -
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(2)  The following special provisions shall apply for determination of tariff of the projects
owned by DVC:

@

(i)

(iii)

(i)

Capital Cost: The expenditure allocated to the object ‘power’, in terms of sections
32 and 33 of the Damodar Valley Corporation Act, 1948, to the extent of its
apportionment to generation and inter-state transmission, shall form the basis of

capital cost for the purpose of determination of tariff:

Provided: that the capital expenditure incurred on head office, regional
offices, administrative and technical centers of DVC, after due prudence check,
shall also form part of the capital cost,

Debt Equity Ratio: The debt equity ratio of all projects of DVC commissioned
prior to 01.01.1992 shall be 50:50 and that of the projects commissioned
thereafter shall be 70:30.

Depreciation: The depreciation rate stipulated by the Comptroller and Auditor
General of India in terms of section 40 of the Damodar Valley Corporation Act,
1948 shall be applied for computation of depreciation of projects of DVC.

Funds under section 40 of the Damodar Valley Corporation Act, 1948: The
Fund(s) established in terms of section 40 of the Damodar Valley Corporation
Act, 1948 shall be considered as items of expenditure to be recovered through

tariff.

(3) The provisions in clause (2) of this regulation shall be sdbject to the decision of the

Hor’ble Supreme Court in Civil Appeal No 4289 of 2008 and other retated appeals pending in

the Hon’ble Court and shall stand modified to the extent they are inconsistent with the decision.

44, Power to Relax. The Commission, for reasons to be recorded in writing, may relax

any of the provisions of these regulations on its own motion or on an application made before it

by an interested person.

ALOK KUMAR, Secy.
[ADVT [I/4/Exty./150/08]
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Appendix-I
PART-
TARIFF FILING FORMS (THERMAL)

|Form No. Tltle of Tariff Fillna Forms (Thermal) ! Tick
[FORM-1 = [Summary Sheat : .
FORM-2 Plant Characteristics . : .
FORM-3 - |Normative parameters consldered far  tariff
computations :
|FORM- 4 Details of Forelgn _loans
'FORM- 4 A__|Details of Forelan_Equity !
FORM-5 - iAbstract of Admitted Capital Cost for tméastlng
‘ __iProjects
|FORM-5A .° |Abstract of Capital Cost Estirriates and’ Schedule of
-~ _|Commissioning for the New orolects -
FORM-5B |Break-up of Capital Cost for Coal/hgnlte based o
projects - ;
- Break-up of Capital Cost for Gasft.tquud fuel based
FORM-5C Projects [
FORM-5D Break-up of Construction/Supply/Service packages:
FORM- 6 Financial Package upto COD . .
|FORM- 7 Details of Project Specific Loans -
FORM-8 = |Details of Allocation of corporate loans to various|:
-_|prpiects
FORM-9 Statement of Agdltsgnal Capitalisation aﬁ:er COD
[FORM-9 A - [Siatement of Capital cyst
[FORM- 9B _|Statement of Capital Woks in Pmﬂrgss
MLE@MM&ML@HM
FORM- 11 _ |C3 :
m&_;g-._mmm_of_mua_atm
FORM- 13 - |Caicutetion of Weighted Average Rate of Interest on
o ; _
FORM- 13A quculahon of Interest on Normative: Loan
FORM-13 B ion-of In an Workin ital
FORM- 14 ' |Draw Down Schedu!ﬁ for Calcufatior ‘of 1DC &
- 144 m_@smﬂd@e
FORM-15 DQtails/Infom‘laﬁon to- be Submitted 'in respQCt of
. p Chargesl
FOR'N- 16 {De il&'Informa‘ to be .Submitted in respect of
all ne for Computatlon of Energy: Charge Rar.e
Othg Infomuﬂon? Documents , -
ImathMeument ] Tick
Certlﬂmte of _incorporation, - Certiicate for] .
Cammencment -of Bysiridss, Memorandum of]
Association, 8 Articles “of Association . For . New
|Statioh setup by a company making tanff application
-|toF the first time to CERC)
2 - |[Stationwise and: Corporate audlted ‘Balance Sheet
. am;l Profit & Loss: Accounts with all the Schedules & ,
- . '|annexures on COD of the Station for the ﬂew station
M R:far the relevant vears;
3 __7|Capies'of relevant loan Agreements. ; ‘
4 - “|Capies of the approval of compeuent Authority for
5 : qules of the Equrty parbdpauon agreements and
7 ~Conies of the BP$A/PPA withﬁ&beneﬂcaaries, ¥ any
8 Detailed noté giving reasons of ttme and cost over
_irun, if aoplicable, .
9 . Aoy otr@mﬂanmm._(m_spwm

Note:1. Electronic copy of the petition (in words format) and detaﬂed

calculation as per these formats (in excell format) and any other
. information submitted shall also be furnished in the form of CD/ Floppy

disc .

PART-1
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PART-1
FORM-2. .

lﬂang;nfﬂnecompiny

Name of the Power Station

Unit(s)/Block(s) Parameters | Unk [Unel [onieii
Pressure (kg/om?®) ' :

Temperature °C

-At Superhester Outlet

-At Rehester Outiot

MD&M“!E{M) '

Conditions on which Ennued
% M(R, .

% Makeup

Design Fusel ' - i - L .
Design -conling wate Temperature ) .

| Back Pressure

- |Note: Incaseyuamntaedun&hutmlsmt
avaifable then furnish the guaranteed turbine
cycle heat rate and guaranteed boiler effidency .
|separately along with condition of guarantee.

Type of cooling Tower - . - LN

Tnstalled Capacity (1C) — 1 —

Date of Comunercial Operation (COD)
2 .

Tvoe of Boiler Feed E“m' o

-Primary Fuel

-Secondary Fuel

-Alternate Fuels.

Special Features/Site Specific Features'

Special Technological Features®

v
Environ I !

|Any other special features

m-_ dnven, Steam t_umgg driven etc

® Coal or natural gas o paptha or lignite etc.

* Any site spedific feature such as Merry-Go-Round, Vicinity to sea, Intake Imakeup waher systems etc.  scrubbers etc. Speafy al! such
’features C

5_Any Special Techno lca!fea ire like Adva FA in € Turbi

5 Environmental requlation related features like FGD, ESP etc.

|Notel: In case of deviation from specified conditions in Requlation, correction curve of mgnufactu[g may also be submitted.
[Notez Heat Balance Diagrams has to be submrtl:ed along with above mfonnahon incase of new stations,
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PART-1
FORM-3
Neormative parameters considered for tariff compuiations

Name of the Company

HName of the Power Station

Year Ending March

Particulars Unit As Existing
 2008-09 2009-10 | 2010-41 ; 201112 | 201213 2013-14
{1) 4 . (3) (4) & | ® @) (8)
Guaranteed Design haal rate .
Base Rate of Return on Equity %
Tax Rate Y
Target Availabiiity Yo
Auxiliary Energy Consumption % { :
Gross Station Heat Raie kCal/k'Wi |
Specific Fuel Ol Consumption mlik\Wn i} i
Cost of CoaliLignite for WG’ n Momh§ . !
Cost of Main Secondary Fuel Oil forlin Months |
wel |
Fuel Cast for WC* nMonths F
PN 1 -
Liguid Fuel Stock for WG n Morths |
Q & M expenses o ns /MW
Maintenance Spares for WG Y of GaM
Recievables for WC in Monins . L
Prime iending Rate of 58B: as on Ya ]
' - S , >

'For Coal bsaed/Lignite based generating stations

*For Gas Turbine/Combined Cycle gererating staticns duly taking into account the mode of
operation on gas fuel end liguid fuel
¥ Mention relevant dace
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 PART-T

Name of the Company :
Name of the Power Station :

ﬂmuﬂmmmgg_c

Capital cost admitted as on_

Mmug._&pa:e)

(Give reference of the relevant CERC Order{

FOI‘EIQI‘I Oomponent if any (In Million US $or
{the relevant Currency) -

Domestic Component (Rs. Cr.) '

Foreign Exchange rate considered for thel

\mitted Caital cost

admitted Capital cost _
|Hedging cost, if any, considered for. thel

Total Capital cost admitted (Rs. Cr) _
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[Part [1I—S$kc. 4]

Name of the Company :

Name of the Power Station :

New Projects
Canital Cost Estimat

Beard of Director/ Agency approving|
the Capital cost estimates:

Date of approval of the Capital cost]
| potimates.

Present Day Cost

Completed Cost

Price level of approved estimates

As of End of Qtr. Off
theyear

As on Scheduled COD of the
Station

Foreign Exchange rate considered for
j imates

Foreign Component, if any {In Million,
US $ or the retevant Currency) -

Domestic Companent (Rs. Cr.}

Capital cost excluding IDC, FC,
FERY & Hedging Cost (Rs. Cr)

DC. FC, FERV & Hedaing

Foreign Cornponent, if any (In Million|
US $ or the relevant Currency)

|Domestic Component (Rs. Cr.)

Total IDC, FC, FERV & Hedging

|Cost (RS.Cr.)

R F i ider

Capital cost

ncludin FC, F

Foreign Cemponent, if any (In Million|
US § or the relevant Cutrency)

Domestic Compgnent (Rs. Cr.)

. |Capitat cost Including IDC & FC;
|{Rs. Cr '

100 of Unit-1/8lock-1

CQD of Unit-JI/Block-11

1COD of lagt Ynit/Biock

Note:

1. Copy of approval letter should be enclosed.
2. Details of Capitai cost are to be furnished as per FORM-58 or 5C as applicable.
3, Details of IDC & Financing Charges are to be furnished as per FORM-14.
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PART-1
FORM-5C
Namw of the Company : - —
Name of the Power Station : —
( Rs.
e Lrore}
Sl.Na. Break Down AS pe Actual  |Liabilties/p|Variation |Reasons
onginal capital (rovisions |{3-4-5) |[for
Estimates | pxnenditur _|Mariation _|
{1} 2y i3) i )] {1} {73
1.0 _1Cost of Land & Site Develooment
1 Land
1.2 |Rehgbilitation & Resettlenent (RER)
1.3 _ |Preliminary Investigation & Site development
Total Land & Site D, ment
2.0 |Plant & Equipment
2.1 {Steam Turbine generator Istand
2.2 |Turbine Generator Island
2.3__|WHRB Island
2.4 | BOP Mechanical
2.4.1 |Fuel Handling & Stora m
2.4.2 |External water suppty system
243 [CW system
244 _|Cooling Towers
2.4.5 |DM water Piant.
2.4.6 | Clarification plant
2.4.7 |Chigrination Plant
2.4.8_|Air condition & Ventilation sttem
£.4.9 Fire Fighting system
2.4.10 [HPF/LP Piping
Total BOP Mechanical
2.5 |BOP Electrical
25.1 [Switch Yard Package
2.5.2 |Transformers package
2.5.3 |Switch gear Package
2.5.4 |Cable, Cabie Facilties & gqrounding
2.5.5 jLighting
2.5.6 |Emergency D.G. set
L. Tolal BOP Etectrical
2.6 |CAT Parkage
Total Plant & Equipment excluding taxes &/
Duti
2.7 |Taxes and Duties
2.7.1 |Custom Duty
2.7.2 |QOther Taxes & Duties
Total Taxes & Duties
Total Plant & Equipment
3.0 |Initial spares
4.0 | Civil Works.
4.1 [Main plant/Adm. Buikfing
4.2 External water supply svstem v -
4.3 |CW system
44 |Cooling Towers
4.5 |DM water Piant
4.6 _|Clanfication piant
47 [Fuef Handling & Storage system
4.8 {Township & Colony
4.9 |Temp, mnﬂchon & enabiing works
4.10 _|Road & Drainage
4.11 |Fire Fighting system
Total Civit wor!
5.0 (Construction & Pre- Commissioning
Exoences
3.1 Erection Testing and commissioning
5.2 [Site supervisign
5.3__[Operator's Traininy
9.4 | Constructign Insurance
55 |Togls & Plant
5.6 |Stert up fuel
Total Construction & Pre- Commissioning
Exnences
6.0 |Overheads
6.1 |Establisnment
6.2 l0esign & Engingering
6.3 ;Audit & Accounts
6.4 __|Contingency
Total Overheads
7.0 |IDC, FC, FERV & Hedging Cost . ;
7.1 |Interest During Canstruction {IDC)
2.2 |fidancing Charges [FC)
7.3_ |Foreign Exchange Variation (FERY)
2.4 [Hedging Cost
Total of 10C, FC, FERV & Hedging Cost
Capital cost including IDC, FC, FERV &
8.0 _iHedging Cost

Nate:

1. In case of tme & Cost over run, a detailed note giving reasons of such time and cost over un should be
subsritted clearty bringing put the agency rasponsible and whether such time & cost gver run was Deyond the controt

of the penerating camoanmy.
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PART-I
"FORM-7 ~

Name of the Company - _ ' e R e
Name of the Power Station

i i T K . R o &...,,._._: T p"’.‘\" B o A (AmountIn iacs) .
Particulars Packagel |Package2 Packagg3 Package4 Package5 |Package6
1 2 3 5 ‘ 6 o 7

Source of Loan' '
* [Currency? . - NN
Amount of Loan sanctioned - : b . . R
Amount.of Gross Loan drawn upto . o o R
31.03. 20091(:003"5'“ 15 . _ e NI B
Interest Type® ' T R SRS S
Fl)cec!Im;erestRateI if gppllcable - | | N I
Base Rate, if Floating Interest’ ] A LT ] A
Margin; if Floating Interest® -~ [Yes/No  |Yes/No . iYes/No - -|ves/No  -[ves/No ‘vé'%‘mo
 |Are there any Caps/Floor® : | ' - L
If above is yes specify caps{floor
Motatorium Period™
Moratorium effective from-
Repayment Period! . ' ] L
Repayment effective from ) i R
Repayment Fregiency'?
Repayment Instaiment®*
Base Exchange Rate's .
'|Are foreign currency: joan hedged?. IR R , P
If above is yes,specify details” | . - 3 Lz

t Souroe of Ioan means the agency from whom the loan has been taken-such as WB, ADB WMB PNB, SBI 1CICI,
. IFC, PFC etc. .

2 Currency refers to cufrency of foan such as US$, DM, Yen,Indian Rupee etc : s )

3 Details are to be submitted as on 31.03.2009 for existing assetsand as on COD for the ramaining assets.

* Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details

of the original loan is to be given seperately in.the same form.

5 If the Tariff in the petition is-claimed seperately for various unlts, details in the Form is to be gwen Seperately for all
the units in the same form. . R
® Initerest type means whether the interest s fixed or ﬂoatmg
7 Base rate means the base as PLR, LIBOR etc. over which the margin is: ho be added Applrcable base rate on

different dates from the date of drawl may aiso be enclosed.

8 Margin means the points over and above the floatmg rate.

9 At times caps/floor are put at which the' flgating rates are frozeu/ If such a condition exists, specify the lnmnts

' Moratorium period refers to the period during which loan servicing lfability is not requ:red S .

1 Repayment period means the repayment of loan such as 7 yedrs, 10 years, 25 years etc.

*? Repayment frequency means the interval at which the debt serv:cnng is to be done such as monthly, quarterty, haf
- yearly, annual, etc. :

13 Where there is more than one drawallrepayment for a loan, the date & amount of each draw;aljrepayement may

also be given seperately '

™ If the repayment instaiment amount and repayment date. can not be worked oyt from the data furmshed above,

the repayment schedule to be furnished seperately. o

5 In case of Forgign loan,date of each drawal & repayment alongmth exchange rate at that date may be given.

16 pase exchange rate means the exchange rate prevailing as op 31.03,2009 for existing assets and as on COD for -

the remaining assets. .

Y In case of hedging, specify détails hke type of hedgang, penod of hedging, cost of:heging, etc

18 At the time of truing up rate of interest with relevant reset date (if any) to be furnished separately

19 At the time of truing up provide details of refinancing of ipans considered earlier. Detaits such as date on which

refinancing done; amount of refinanced. loan, berms and condmans of reﬁnanced Ioan, ﬁnancmg and other cha rges

incurred for feﬁnanang etc. o . . ‘

258 Gl/2000—34
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[Pary I11-—SEC. 4]

Name of the Company
Name of the Power Station

loans to various pDroj

PART-1

FORM- 8

(Amount in lacs)

Particulars

Package3

Packaged4

Package5

Remarks

1

Packagel
2

Package2
3

4

5

6

7

Source of Loan®

Currencf

Amount of Loan sanctioned

Amount of Gross Loan drawn upto
31.03.2009/COD ¥4513.15

Interest Type®

Fixed Interest Rate, if applicable

Base Rate, if Floating Interest’

Margin, if Floating Interest?

Are there any Caps/Floor®

Yes/No

Yes/No

Yes/No

Yes/No

Yes/No

If above is yes,specify caps/flgor

Moratorium Period™®

Moratorium effective from

Repayment Period®!

Repayment effective from

Repayment Frequency™

Repayment Instalment™*!*

|Base Exchange Rate'®

Are foreign currency loan hedged?

If above is yes,specify details”

Distribution of loan packa

e5 to various

5 projects

Name of the Projects

Total

Project 1

Project 2

Project 3 and so on

! Source of loan means the agency from whom the loan has been taken such as W8, ADB, WMB, PNB, SBI, ICICL, IFC,

-PFC etc.

2 Currency refers to currency of toan such as US4, DM, Yen,Indian Rupee etc.
3 Details are to be submitted as on 31.03.2009 for existing assets and as on COD for the remaining assets.

* Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details of
the original loan is to be given seperately in the same form.
% If the Tariff in the petition is ciaimed seperately for various units, details in the Form is to be given seperately for all

the units in the same form.

8 Interest type means whether the interest is fixed or floating. )
7 Base rate means the base as PLR, LIBOR etc. gver which the margin is to be added. Applicable base rate on different

dates from the date of drawl may also be enclosed.

8 Margin means the points over and above the floating rate.
9 At times caps/floor are put at which the floating rates are frozen, If such a condition exists, specify the limits.
19 Moratorium period refers to the period during which loan serviting liability is not required.

U1 Repayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

r Repayment frequency means the interval at which the debt servicing is to be done such as monthly, guarterly, half

yearly, annual, etc.

13 Where there is more than one drawal/repayment for a loan, the date & amount of each drawal/repayement and its

allocation may also be given seperately

1 1f the repayment instalment amount and repayment date can not be worked out from the data furnished above, the
repayment schedule to be furnished seperately.
15 In case of Foreign loan,date of each drawa! & repayment alongwith exchange rate at that date may be given.

16 gase exchange rate means the exchange rate prevailing as on 31.03.2009 for existing assets and as on COD for the

remaining assets.

17 In case of hedging, specify details like type of hedging, period of hedging, cost of heging, etc.

18- At the time of truing up rate of interest with relevant reset date (if any) to be furnished separately
- At the time of truing up provide details of refinancing of loans considered earlier. Details such as date on which
refinancing done, amount of refinanced loan, terms and conditions of refinanced loan, financing and other charges

incurred for refinancing etc.



[ li—E 4] T U T FE 1
PARTH.
. . FORMS
oY
Name of the Company
" "Name of the Power Station S T SR
coo . S
IHead of Worl/Equipment - ‘_ : R | — Wllﬂmllﬂﬂlf Wﬂ"
| " | Actuslprojected additional expenditurs cisimed  |Wwhich claimed 10(1) | -
‘ S l.ﬂli.ﬂ“).ﬁ\')W(VL'
Sr. No.| LT ' ' L orjiﬁ] -
' ;| 2009-10 | 201041 {-2011-12 1 201213 | 204344 & =~ - . ]
) I
' 3 ’ N
4 )
5 : B
. I . =
Note ' .

1 Fill the form in chronological order year \mse along wcth detaited msﬂﬁcatiol‘\ dearly bnng out the necessnty ‘and the
benefits accruing to the benficiaries.

2 In case initial spares are purchased aiongwuth any . equnpment than the cost of such spares should be indicated
~ separately. e.g. Rotor - 50 Crs. Initial spares-SCrs _
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PART-I

FORM-9 A

Name of the Company
Name of the Power Station

Statement of Capital cost
(To be given for relevant dates and year wise)

T
As on relevant date.

Ala) Opening Gross Block Amount as per books

b) Amount of capital liabilities in A{a) above

c) Amount of IDC, FC, FERV & Hedging cost included in A(a) above

d) Amount of IEDC {excluding IDC, FC, FERV & Hedging cost) included in A(a) aby

Bla) Addition in Gross Block Amount during the period

b) Amount of capital liabilities in B{a) above

¢) Amount of IDC, FC, FERV & Hedging cost included in B(a) above

d) Amount of IEDC (excluding IDC, FC, FERV & Hedging cost) included in B(a) ab

Cla} Ciosing Gross Block Amount as per books

b) Amount of capital liabilities in C(a) above

c} Amount of IDC, FC, FERV & Hedging cost included in C(a) above

d) Amount of IEDC {excluding IDC, FC, FERV & Hedging cost) included in C(a) all

1 Relevant date/s means date of COD of unit/s,station and financial year start date and end date

PART-I

FORM- 9B
Name of the Company
Name of the Power Station
i Statement of Capital Woks in Progress i

{To be given for relevant dates and year wise)

3
As on relevant date.

Ala) Opening CWIP Amaunt as per bocks
by Amount of capitat liabilities in a above
c) Amount of IDC, FC, FERV & Hedging cost included in & above

Bla) Additon/Adjusiment in CWIP Amount during the period
b) Amount of capital liabilities in a above
¢) Amount of IDC, FC, FERV & Hedging cost included in a above

Cla) Capitalization/Transfer to Fixed assel of CWIP Amount durirg the period
b} Amount of capital hiabilities in a above
c) Amount of IDC, FC, FERV & Hedging cost mluded In a above

D|a) Closing CWIP Amount as per books
b) Amount of capital liabilities in a above
c} Amount of IDC, FC, FERV & Hedging cost ncluded in a above

-

Relevant datefs means date of COD of unit/s,station and financial year start date and end date
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[PArT 1I—SEC. 4]

144

Calculation of Depreciation Rate

" Name of the Company

Name of the Power Station

{Amount in lacs)

PART-1

FORM- 11

Sl.
no.

Name of the Assets’

Gross Block as on
31.03.2009 or as on
COD, whichever is
later and
subsequently for
each year therafter
upto 31.3.14

Depreciation
Rates as per
CERC's
Depreciation
Rate Schedule

Depreciation
Amount for
each year up
to 31.03.14

2

4= Col.2 X
Col.3

Land

Building

and so on

WICO || ] [N =

TOTAL

Weighted Average Rate of

Depreciation (%)

! Name of the Assets should conform to the description of the assets mehtioned in
Depreciation Schedule appended to the Notification.
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272 THE GAZETTE OF INDIA : EXTRAORDINARY

[ParT LIF—SkEC. 4]

Calculation of Weighted Average Rate of Interest on Actual Loans!

Name of the Company
Name of the Power Station

PART-I

FORM- 13

{Amount in lacs)

Particulars

Existing

. 2008-09

2009-10

2010-11

2011-12

2012-13

2013-14

2

3

4

5

6

7

Loan-1

Gross loan - Operning

Cumulative repayments of Loans upto previcus year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan on annual basis

Interest on loan

Loan-2

Gross loan - Opening

Cumulative repayments of Leans upto previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net lean - Closing

Average Net Lean

Rate of Interest on Loan on annual basis

Interest on ican

Loan-3 and so on

Gross loan - Opening

Cumulative rebaymemts of Loans uptoc previous year

Net loan - Opening

Add: Drawai(s) during the Year

Less: Repayment {s) of Loans during the year

MNet loan - Closing

Average Net Loan

Rate of Interest on Loan on annual basis

Interest on loan

Total Loan

Gross loan - Opening

Cumulative repayments of Loans upto previous year

Net ipan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Interest on loan

{Weighted average Rate of Interest on Loans

*1n case of Foreign Loans, the calcuiations in Indian Rupees is to be furnished. However, the calculations in Qrginal
currency is also to be furnished seperately in the same form.
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[ParT [II—SEC. 4]

PART-I f

: FORM-13B
Calculation of Interest on Working Capital
Name of the Company
Name of the Power Station
{Amount in lacs)
Sl. . Existing
No. Particulars 2008-09 2009—‘10 2010-11|2011-12} 2012-13| 2013-14
1 2 3 4 5 6 .7 8
1|Cost of Coal/Lignite!
2|Cost of Main Secondary Fuel Qil*
3|Fuel Cost?
4|Liquid Fuel Stock?
5|0 & M Expenses
6|Maintenance Spares
7|Recievables
8|Total Working Capital
9|Rate of Interest

Interest on Working Capital

'For Coal bsaed/Lignite based generating stations

%For Gas Turbine/Combined Cycle generating stations duly taking into account the annual mode of
operation (last available) on gas fuel and liquid fuel
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PART-1
FORM- 14
Name of the Company ‘ : - “ ST
Name of the Power Station ’

1 Fi in

. A 1 L a7 {Amount in Lacs)
DOraw Dowm Quarter 1 Quarter2 Quarter n {CO

oo meuﬁlm'p- : Joon o |Exchang Quanitum {Exch
in Rats on * [Amount |G Retson  |Ameunt |in- -~ jRite on

81 |Fersign . |draw downiin indian |in Forsign|draw down |in indtiniForeign Jorae

_|_"!°- Parﬂwm : - currency |date | &Llw_ﬂ_m_r_dfh Rupee mm_na

11 Fon_lan_

[1.1.1|Foreign Loan 1
Draw down Amount

DC

Financing charges :
Foreign Exchange Rete Vasiation : i ] -
Hedging Cost i i ] ‘ B ’

1.1.2| Foreign Loan 2
DrawduynAmuunt

10C .
Foraign Exchange Rula Variefion T - T T e e
Hedging Cost : e 1;

[1.1.3{Foreign Loan 3 - N T Fa
Draw down Amount . . e
ioc .
Financing chmg o N
Foreign Exchange Rate Variation !
Hedging Cost .

h.1.41--

LN

1.1/ Total Foreign Loans
Draw down Amount
IDC . -

o A
|F§' n aﬁ Rae Varistion
Hedging Cost

1.2]indian Loans . -

12,1 tindian Losn 1 : - )
Draw down Amount . - - L - -~ . — —
IDC = - - - -~ . = -
Financi ehamu - - B L e - ] — —

i.2 2] indian Loan 2 . ]
Draw down Amournt - - o - . - . - —
1DC - - —~ — . i ) ~
_{Financing charges = = = = S
[1.2.3]indian Loan 3 ] - - ] . B
Drarw down Amount B - — - . = — R
10 : - = = i =S = =
Fi = - N . — — N ¥ — - - . - e

1.2.4]-- : ) - - - S b - -m

fo e g

1.2| Total Indian Loans B} - -
Draew down: Amount - - - - -
ot - - — = — — = - =
Financing charges = nd = e i - =
1] Total of Loans drawn . . N I ) o e T
[ [mc : ‘ : - - -
i g o . - -
Fou Exch Rate Variation
Hedging Coat O

2[Equity
2.1|Foreign squity drawn

2.2|Indian squity drawn ‘ - - - = _ ] = =

Total equity d.ployod

Nota: 1.0riwal of debt and equity shall be on paripsssu basis quarter wlu to maoet the commissicning schedule. Drawal of higher equnty inthe
beginning is permissible.

2. Applicable interest rates including reset dalu used for above computation may be furnishad upauwy

3.1n case of multi unit project details of capitalization ratio used to be fumnished.
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N PART-I |
Name of the Company FORM- 14A
Name of the Power Station

Actual cash expenditure

Quarter-l | Quarter-ll| Quarter-ill__{ Quarter-n (COD}

Payment to contractors/suppliers
% of fund depioyment

Note: If there is variation between payment and fund deployment justification need to be furnished

Petitioner
Details/Information to be Submitted in respect of Fuel for Computation of Energy PART-I
Charg o5l FORM-15
Name of the Company
Name of the Power Station
Month Unit For preceeding|For preceeding|For  preceeding
3rd Month 2nd Month 1st Month
Quantity of Coalf/lLignite supplied by (MMT)
Coal/Lignite Company
Adjustment {+/-) in quantity supplied made] (MMT)
by Coal/Lignite Company
Coal supplied by Coal/Lignite Company (142} | (MMT)
Normative Transit & Handling Losses (For| (MMT)
coal/Lignit based Projects)
Net coal / Lignite Supplied (3-4} (MMT)
Amount charged by the Coal fLignite Company| (Rs.)
Adjustment (+/-) in amount charged made byl {Rs.)
Coal/Lignite Company
Total amount Charged (6+7) {Rs.)
Transportation charges by rail/ship/road] (Rs.)
transport
Adjustment (+/-) in amount charged made by| (Rs.)
 Railways/Transport Company :
Demurrage Charges, if any {Rs.)
Cost of diesel in transporting coal throughi (Rs.)
MGR system, if applicable
Total Transportation Charges (9+/-10-11+12) (Rs.)
Total amount Charged for coal/lignite supplied| ( Rs.)
including Transportation (8+13) .
Welghted average GCV of coal/ Lignite as fired| (kCal/Kg)
Note:
! Similar details to be furnished for natural gas/liquid fuel for CCGT station and secondary fuel oil for coal/lignite
based thermal plants .




AL i T) g o MITE- T TIN5 ST
FLATET PART-I
FORM-16
' Nametof the Compan
o oA
Name of the Power Stattdn
Sl. No. ‘Month - T Unit [For T For- o [For
R ﬁbrEeeedi pree gggﬂng preceeding
. |ng: 3rd ZadMomth ist Month
B | -1 fMonth e ’
1 |Quantity of Limestone - supplied by (MMT), T
Limestone supply Company N
2 |Adjustment (+/-) in quantity supphed (MMT), Lo e
made by Limestone supply Company R o
3 |Limestone supphed by Limestone supply (MM’?) :
Company(1+2) _ ‘
4 {Net Limestone Supplied (3:4) . (MMTY. L
5 {Amount charged by the Limestone} (Rs.) '} -
supply Company - S
6 |Adjustment (+/-) in amount chargad (Rs)
__Imatle by Limestone supply Company
7__ {Total amount Charged {(6+7) ©~ - (Rs)
8 {Transportation charges by rall/sh;p/road (Rs.)
transport
9 |[Adjustment (+/-) in amount charged‘ (Rs)
made by Railways/Transport Company L N
10 _|Demurrage Charges, if any "~ (Rs}~~ .
11 |Total Transportation Charges (8+/-9-10) | ( Rs.) 4
12 1Total amount Charged for Limésione ( Rs) S

supplied including Transportation (7+11)|

P oma.
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THE GAZETTE OF INDIA : EXTRAORDINARY

[Parr HI—SEC. 4]

Appendix-I
PART-I

TARIFF FILING FORMS (HYDRO)

Appendix-1 PART-1I

Ch isf of Forms and other information iff fil

Form No. Title of Tariff Filing Forms (Hydro) Tick

FORM-1 Summary Sheet

FORM-2 Details of ‘COD, Type of hydro station, Normative
Annual Plant Avaialbilty Factor{NAPAF)

FORM-3 Salient Features of Hydroelectric Project

FORM-4 Details of Foreign loans

FORM- 4 A |Details of Foreign Equity :

FORM-5 Abstract of Admitted Capital Cost for the existing
Projects

FORM-BA Abstract of Capital Cost Estimates and Schedule off
Commissioning for the New proiects

FORM-5B Break up of capital Cost

FORM-5C Break up of Project Cost for Plant and Equipment

FORM-5D Break-up of Construction/Supply/Service packages

FORM-6 Financial Package upto COD

FORM-7 Details of Project Specific Loans i

FORM- 8 Details of Allocation of corporate loans to various
projects

FORM-9 Statement of Additional Capitalisation after COD

FORM- 9 A |Statement of Capital cost

FORM- 9B |Statement of Capital Woks in Progress

FORM-10 Financing of Additional Capitalisation

FORM-11 Calculation of Depreciation Rate

FORM-12 Statement of Depreciation

FORM-13 Calculation of weighted average rate of interest on
actual foan

FORM-13A [Calcuaition of-interest on Normative loan

FORM-13B |[Calculation of Interest on Working Capital

FORM-14 Draw Down Schedule for Calculation of IDC &
Financing Charaes

FORM- 14A [Actual cash expenditure

FORM-15A !Calculation of Operation & Maintenance Expenses

FORM-15B :Details of Operation & Maintenance Expenses

FORM-16A [Deign energy and peaking capabilty {(monthwise)- ROR]
with Pondage/Storgae tvpe new stations

FORM-16B |Deign energy and MW Continuous (monthwise)- ROR]

type new stations

Other Information/ Documents

Sl. No. Information/Document Tick

1 Certificate of incorporation, Certificate for Commencing
Business, Memorandum of Association & Article of]
Association ( for new station set up by a company
making tariff application for the first time to CERC)

2 Stationwise and Corporate audited Balance Sheet and
Profit & Loss Accounts with all the Schedules &
annexures on COD of the station and for the relevant
years.

3 Copies of relevant loan agreements

4 Copies of the approval of Competent Authority for the
Capitat Cost and Financial packaae,

5 Copies of the Equity participation agreements and
necessary approval for the forejan eauity

6 Copies of the BPSA/PPA with the beneficiaries, if any

7 Detailed note giving reasons of time and cost over run,
if applicable,

8 Any other relevant information {Please specify)

Note:1. Electronic copy of the petition (in words format) and detailed
calculation as per these formats (in excell format) and any other
information submitted shall also be furnished in the form of CD/Floppy

disc .
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART HI—SEC. 4]

FORM-2

Details of COD, Type of hydro station, Normative Annual Plant Avaialbilty

PART-i1

F; r{NAPAF her normativ rameter: nsidered for tariff lation
NAME OF COMPANY:
NAME OF POWER STATION : . Year Ending March
As Existing .
Si No. Description
2008-09) 2008-16| 2010-11 |2011-12| 201213 | 2013-14
1]Installed Capacity MW
2|Free power to home state Y
3!Date of commercial operaticn
Unit-1
Unit-2
unit-3
4| Type of Station
a) Surface/underground
b} Purely ROR/ Pondage/Storage
¢) Peaking/non-peaking
d) No. of hours of peaking
e) Dverload capacity(MW) & period
5| Type of excitation .
2) Rotaing exciters on generator
b) Static excitation
6|Design Energy {Annual)* Gah
7Auxiliary Consumption including Transformation losses %
8|Normative Plant Availabilty Factor {NMAPAFY
9.1iMaintenance Spares far WC % of D&M
9.2 |Recievables for WC in Months
9.3|Base Rate of Return on Equity %
9.4|Tax Rate’ %
9.5|Prime lending Rate of SBI as on M Y%

! Manthwise 10-day Design energy figures to be given separately with the petition.
Hax rate appticable to the company for the year FY2008-09 shoufd also be furnished.
? Mention refevant date
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Height (M)
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Maximum dam
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r

water use due to irfgation

of Switch

Note: Spacify limitation on generation during &

No.-of Bus coupler bays

[No. of line ba

12. Switchyard
No. of generator-ba
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[Parr HI—S:c. 43

f A_bstract of Admitted Capital Cost for the ‘iekistimnq Projects

PART-IT

FORM-5

Nar!'i;e of the Company : -

"

Nan‘ié of the Power Station : i

Cagital Cost as admitted bv CERC

Capttal cost admltted as on

(Givé: reference of the relevant CERC Order
with. Petit|on No, & Date} . :

Forelgn Component, if any (In Ml"lOﬂ Us ¢ or
the relevant Currencv) -

Domgstic Component (Rs. Cf.)

Foreign Exchange rate considered for the
admitted Capital cost )

Hedging. cost, if any, conssdered for the
admrtted Capital cost F

Totall Camtal cost admitted {Rs. Cr)
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y.:/ THE GAZETTE OF INDIA : EXTRAORDINARY [ParT I1I—SEC. 4]

PART-1I
FORM- 7
Details of Project Specific Loans
Name of the Company
Name of the Power Station
) . (Ameunt in lacs)
Particulars Packagel |Package2 (Package3 |Package4 |[PackageS |Package6
1 2 3 4 5 6 7
Source of Loan!
Currency’
Amount of Loan sanctioned >
Amount of Gross Loan drawn upto
31.03.2009/COD 3451315
Interest Type6
Fixed Interest Rate, if applicable
Base Rate, if Floating Interest’ .
Margin, if Flpating Interest® Yes/No Yes/No Yes/No Yes/No Yes/No . |Yes/No
Are there any Caps/Fioor

If above is yes,specify caps/floor
Moratorium Period™®

Moratorium effective from
Repayment Perigd!

Repayment effective from
Repayment Frequency'
Repayment Instalment!!*

Base Exchange Rate'®

Are foreign currency loan hedged?
If above is yes,specify details’’

! Source of loan means the agency from whom the loan has been taken such as WB, ADB, WMB, PNB, SBI, ICICI, IFC, PFC etc.
z Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc.
? Details are to be submitted as on 31.03.2009 for existing assets and as on COD for the remaining assets.

* Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details of the
original loan is to be given seperately in the same form. :

% If the Tariff in the petition is claimed seperately for various units, details in the Form is to be given seperately for all the units
in the same form., _

® Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicable base rate on different dates
from the date of drawl may also be enclosed.

‘Margin means the points over and above the floating rate.

® At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.
 Moratorium pericd refers to the period during which ivan servicing liability is not required.

n Repayment period means the repayment of foan such as 7 years, 10 years, 25 years etc.

12 Repayment frequency means the interval at which the debt servicing is to be done such as monthly, quarterly, half yearly,
annual, etc.

3 Where there is more than one drawal/repayment for a loan, the date & amount of each drawal/ repayement may also be
given seperately

Y 1f the repayment instalment amount and repayment date can not be worked out from the data furnished above, the
repayment schedule to be furnished seperately.

" In gase of Foreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given.

" exchange rate means the exchange rate prevailing as on 31.03.2009 for existing assets and as on COD for the
remining assets.

Y In case of hedging, specify details iike type of hedging, period of hedging, cost of heging, etc.

% At the time of truing up rate of interest with relevant reset date (if any) to be furnished separately

19 At the time of truing up provide details of refinancing of loans considered earfier. Details such as date on which refinancing

done, amount of refinanced loan, terms and conditions of refinanced loan, financing and other charges incurred for refinancing
etc.
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PART-11
FORM- 8

Name of the Company

Name of the Power Station :
- Co (Amount in lacs)
Particulars Packagel |Package? |Package3 "|Packaged |Package5 |Remarks
1 2 3 4 ) 5 M ) 7
Source of Loan’ : o )
Currency”

Amount of Loan sanctloned . . )

Amount of Gross Loan drawn upto
31.03.2009/COD M58

Interest Type®

Fixed Interest Rate, if applicable

Base Rate, if Floating Interest’

Margin, if Floating Interest®

Are there any Caps/Floor Yes/No YesfNo. Yes/No Yes/No Yes/No -

If above is yes specify caps/floor K
Moratorium Period™® ‘

Moratorium effective from

Repayment Period*!

Repayment effective from

Repayment Frequency

Repayment Instaiment™*

Base Exchange Rate®® ' i

Are foreign currency loan hedgey?

If above is yes,specify detaiis'”

Distribution of loan-packages to various projects

Name of the Projects - {Total

Project 1

Project 2

Project 3 and so on

i

! source of lpan means the agency from whom the ioan has beed taken such as WB, ADB, WMB, PNS, SBI, ICICI, IFC, PFC ete.
2 Currency refers to currency of loan such as US$, DM, Yen,Indian Rupee etc. .o 4
3 Details are to be submntted as 6n.31.03.2009 for existing assets and as on COD for the remaining assets.
4 Where the loan has been reﬁnanced details in the Form is to be given for the loan refmaced However, the details of the orlgmal
Ioan is to be given seperately in-the'same form.

5 If the Tariff in the petition ts darmed seperatehr for various units, details in the Form isto be given seperatefy for all the units m
the same form.
® Interest type means whether the interest is ﬁxed or floating.
7 Base rate means the base as PLR, LIBOR etc. over which the rnargm is to be added Applrcab!e base rate on different dates from
the date of drawl may aiso be enclosed - R
¥ Margin means the points overand above the flgating rate. ) '
*at times caps/ﬁoor are put at which the floating rates are frozen. If such 2 condatmn exists, specify the limits.
10 Moratarium period refers to the period during whlch loan servicing liability is not required.
u Repayment period means the repayment of loan such as 7 years, 10 years, 25 years etc. .
r Repayment frequency means the interval at which the debt ¢ §ervicing is to be done such as morrthly, quarterfy, half yearly, annual
etc.
13 Where there is more than Gne drawalfrepayment for a loan, the date & amount of each drawallrepayembnt and its allocation may
also be given seperately
 If the repayment instalment amount and repayment date can nat be worked out from me data furnished above; the repayment
schedule to be furnished seperately .
% In case of Foreign loan,date of each drawal & repayment alongwith ‘exchange rate at that date may be given.
¥ Bage exchange rate meangthe exchange rate prevailing as on 31.03. 2009 for exlslzng assets and as on COD for the remalmng
assets. ’
Y In case’of hedging, specnfy details like type of hedging, penod of hedgmg, cost of hegmg,
18 At thetime of trumg up rate’of mterest with relevant reset date (if any) td be furnished separately

19 at the time of trulng up pzovrde details of reﬁnancmg of loans consrdened earlier. Detalls such a8 date on which reﬁnancmg done,
amount of refinanced loan, terms and corniditions of refinanced loan, ﬁnancmg and other charges incurred for refinancing etc.
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[vmill-aved] R 7 TP : ST 295
| PART-IT
FORM-9 A
Name of the Company
' Name of the Power Station
o §tet§mént of Capital cost
(To_be‘ given fai relevant dates and year wise)

A

" As on rélevant date."

a). QOpening Grogs Block Amount as per books
b) Amount of capital liabilities in A(a) above

¢) Amount of IDC, FC,_ FERV & Hedging cost included in A(a) above |

d) Amount of IEDC (excludlng IDC, FC, FERV & Hedmst} lnciuded in A(a) al

a) Addition in Gross Block Amount duringthe period N

) Amount of capital lia liabilities in B{a) above

Amount of IDC, FC, FERV & Hedging cost mcluded in B(a) above -

¢
d} Amount of IEDC (excluding IDC, FC, FERV 8 Hedgmg cost) includedin B{a}ab{

a) Closing Gross Block Amount as per books

b) Amount of capital liabilities in C{a) above

¢) Amount.of IDC, FC FC, FERV & Hedging cost moluded in C(a) abovg "
d) Amount of IEB‘G {excluding 1DC, FC, FERV & Hedgmg cost) includes-n G(a) aby

1 Relevant datels means date of COD of unit/s station and financial yoakttart date and end date
- '. . . , - 9 ) s

i




29 THE GAZETTE OF INDIA : EXTRAORDINARY .

C Pl S A

Name of the Company
Name of the Power Station

PART-11
FORM- 9B

-

Statement of Capital Woks in Progress

{To be given for relevant dates and year wise)

As on relevant date.'

a) Opening CWIP Amount as per books

b) Amount of capital liabilities in a above

c) Amount of IDC, FC, FERV & Hedging cost included in a above

a) Addition/Adjustment in CWiP Amount during the period

b) Amount of capital liabilities in a above

¢) Amount of IDC, FC, FERV & Hedging cost included in a above

a) Capitalization/Transfer to Fixed asset of CWIP Amount during the period

b) Amount of capital habilities in a above

c) Amount of IDC, FC, FERV & Hedging cost included in a above

a) Closing CWIP Amount as per books

b) Amount of capital liabilities in & above

c) Amount of IDC, FC, FERV & Hedging cost included in a above

Relevant date/s means date of COD of unit/s,station and financial year start date and end date
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27
. . - - PART-L
FORM- 10
Name of the Company
Name of the Power Station -
Date of Commercial Operation

e —

(Amount in 1acs)

[

, i e . __Admitted ‘
Financial Year (Starting from COD) Yeari | Year2| Year3 | Yeard| Year 5 & | Yearl| Year2| Year3| Yeard| YearS &
. K - < H | IR . "~Soon . So on
1 S O T V- O 5 3 7 | 8 9 10 11

Amount capitalised in Work/Equibment

)

Total

yaar 1 refers to Financial Year of COD and Yesr 2, Year 3 etc. are the subsequent financial years respectively.
 ?Loan details for meeting the additional capitaiisation requirement should be givan as per FORM:7 or 8 whichever Is relevent.

258 GI/2009—38
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THE GAZIZT+ T OF INDIA ; EXTRAORDI

NARY

[Parr I11—SEec. 4]

Name of the Company
Name of the Power Station

Calculation of Depreciation Rate

Amount in lacs)

PART-II
FORM- 11

Sl
no.

Name of the Assets!

Gross Block as on
31.03.2009 or as on
COD, whichever is later
and subsequently for
each year therafter upto
31.3.14

Depreciation
Rates as per
CERC's
Depreciation
Rate Schedule

Depreciation
Amount for
each year up
to 31.03.14

2

3

4= Col.2 X
Col.3

Land

Building

and so on

W~ b |w|ro|—

TOTAL

Weighted Average Rate of
Depreciation (%)

! Name of the Assets should conform to the descrlptlc,n of the assets mentioned in Depreciation
Schedule appended to the Notification.
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THE GAZETTE OF INDIA : EXTRAORDINARY

[Part [[I—Skc. 4]

Calculation of Weighted Average Rate of Interest on Actuzl Loans'

wame of the Company

tHame of the Power

Station

PART-II
FORM- 13

{Amount in lacs)

. i . Existing
e U - - - - 2013-14
= ',,“,b - Particulars 2008-09 2009-10| 2010-11 1 2011-12; 2012-13 1
i 2 4 5 ] 7 8

3

nulative repayments of Loans upto previgus year

loan - Opening

id: Drawal(s} during the Year

[Less

: Repaymert (s} of Loans dunng the year

Ihet loan - Closing

arest on Lo

an on annual basis

inan

=

Grawal(s) during

the Year

Repayment {5} of Leans during the year B

0 - Closing

{toan-3 and so on
Gross loan - Opening

5 Réb'é‘grg%nt (s} of Loans during the yeaar

[t [nan - Closing

~ tAverage Net Loan

2 of Interest on Lo

an on annual basis

~Interest on ioan

. j’gi;:l Loan

|Grags loan - Opening

wiztve repayments of Loans upto previous year

Lioan - Opening

i Drawai(s) durng

_the Year

: Repayment (s) of Loans during the year

finan - Closing

= Mt Loan
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302 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT ITT~-Skc. 4]

PART-II

FORM- 13B
Calculation of Interest on Working Capital

Name of the Company
Name of the Power Station

{Amount in lacs)

Nso': Particulars ;;‘(')Sst_'gg 2009-10|2010-11|2011-12| 2012-13 | 2013-14
1 2 3 4 5 6 7 8
1|Maintenance Spares
2{Recievables
3|O&M Expenses
4|Total Working Capital
51Rate of Interest
| 6[Interest on Working Capital




(MM I—Gve4] i T U9R ; STETER

PART-II
FORM- 14
Name of the Company ) ]
Name of the Power Station - . -
hedulo for Cal I ingncing C
Draw Down - Quarter1 ' Qulfur 2
Quantum |Exchange R Exchangs
in Rateon [Amount [Quantum |Rats on
Sl Foreign . |draw in Indian |in Forsign)draw down
No. [Particulars currency |down datn'lhugu currency |date
1|Loans .

1.1|Foreign Loans

f.1.1[Foreign Loan 1

Draw down Amount

j[o]9]

Financing charges

Foreign Exchange Rate Variation
Hedgiryg Cost

N.1.2|Foreign Loan 2

Draw downy Amount

(219

Financing charges

Foraign Excha Variation
Hedging Cost

i.1.3|Foreign Loan 3
Draw down Amount

IDC

_|Financing chargjes
Foreign Exchange Rate Variation
Hedging Cost

H.1.4]--

1.1)Total Forsign Loans
Draw down Amount

IDC
Financi

Foreign Exchange Rate Vlnlllon
Hedging Cost

1.2|indian Loans

N.2.1|indian Loan 1

Draw down Amount - - — = i - -

IDC - - — - — -

Financing ch rgeu : i -~ - - - = -
i 2.2|indlan Loan 2 H

Oraw down Amount - — - — —- -

IDC . - — = — — -

Financing charges : — - - - - -
N.2.3[Indian Loan 3 . : . 1

Draw down Amount - = | - — — -

[[o]o] — - : - - - -

Financing charges - — —- - - -
X ' = = = - = g

1.2]Totai indian Loans - -

Draw down Amount - - - - - -

D¢ ' — - - - - -

Financing charges = - = - = -
1} Total of Loans dravm .

1DC -

Financing charges
Foreign Exch Rate Variation

Hedging Cost

2[Equity

2.1|Foreigh aquity drawn

2.2|indian squity drawn - - — - — -

Total aquity deployed

Note: 1,Drawal of debt and aquity sha¥ be on paripassu basis quarter wise to mest the commissioning scheduls. Drawal of higher squity in the
baginning is permissible.

2. Applicable interest rates including reset dates ussd for above computation may be fumnhod separataly

3. In case of multi unit project detalis of capitalization ratio used to ba fumished.




304 THE GAZETTE OF INDIA : EXTRAORDINARY [Part [1I—SEC. 4]

PART-II l
FORM- 14A
Name of the Company
Name of the Power Station
Actual cash expenditure
Quarter-l | Quarter-ll|Quarter-lll  Quarter-n (COD)

Payment to contraciors/suppliers

% of fund deployment

Note: If there is variation between payment and fund deployment justification need to be furnished
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THE GAZE1 iE OF INDIA : EXTRAORDINARY

[Parr I1I—SEC. 4]

PART-II

DETAILS GF OPERATION AND MAINTL AN =XF FORM 158

Name of the Company :
Name of the Powaer Station :
{Rs. In Lacs)

TEMS 2003-04 | 2004-06 | 700506 | 200607 | 2007-08

1 2 3 4 § 6

Breakup of O&M expenses

Consumption of Stores and Spares

Repair and Maintenance

insurance

Security

Administrative Expenses

Reni

Electricity Charges

Traveling and conveyance

Communication expenses

Advertising

Foundation faying and inauguration

Donations 4

L—
TiIo =l | o Umth-hwh.)—l__:e

Entertainment

Sub-Total {Administrative Expenses)

Employee Cost

Salaries, wages and allowances

Staff welfare expenses

Productivity linked incentive

Expenditure on VRS

@ianjorw |

Ex-gratia

Sub-Total (Employee Cost)”

7 loss of store

8 Provisions

9 Corporate office expenses allocation

10 Others (Specify items)

11 Total {1 0 10)

12 |Revenue/ Recoveries, if any

13 Net Expenses

(B} [etails of number of Employees

1) Execulives

i) Non-Executives

i} Skilled

iv) Non-Skilled

Total

Ngies

1) The methodology of allccation of corporata expenses to various functional activities and allocation of Corporate
expenses peraining to power generation to each operating stations and stations under construction should be
clearly specified.

11} An annual increase in O&M expenses under a given head in excess of 20 percent should be explained with
proper justification.

111.} The data should be based on audited balance sheets.

IVy Details of arrears, if any pertaining to period prior to the year 2003-04 should be mentioned separately.

V) No. of emgioyees opting for VRS during each year shoutd be indicated.

V1) Details of abnormal expenses, if any shall be furnished separately.

VI The monthwise provisions made in the employee cost during 2006-07 and 2007-08 towards wage
revisionfarrears shall be provided seprateley.
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DETAILS OF RUNNING EXPENSES (At Corporate Level)

{Rs. In Lacs

SINo. TEMS 200304 | 2004-05 | 2005.06 | 2006-07 | 2007-08

3 4 5 6 7

2 )
Breakup of corporate sxpenses A ate at G . level)
Employee expenses i

Salaries, wages and allowances

Staff welfare expenses

Productivity linked incentive

Expenditure on VRS

Ex-gratia

Administrative Expenses

Repair and maintenance

Training and Recruitment

Communication

Traveling & Conveyance

Rent

N Tl
o |ate lo)e oo jalo |o|p |2 2=

Others (Specify items} N

Sub - Total (Administrative Expenses)

Security

Donations

Provisions

Others (specify items)

Total (1 to 6)

Less recoveries (if any)

iool-~fh|nfh |

Net Corporate Expenses (Aggregate)

{B) [|Alocation of Corporate Expensaes to various Functional Activities like

Power Generation

Project management/Projects under Construction

Blw|rof—

Consultancy Business

Any other .

Note: Heads indicated above are illustrative. Generating companies may fumnish the allocations inj
different functional activities suited to their company.

{C) |[Aflocation of Corporate Expenses relating to functional activity of power Generation to various
generating stations

1 Generating station 1

2 Generating station 2.

3 Generating station 3’

Total

> Details of number of Employees

1) Executives

i} Non-Executives

iii) Skilled

iv) Non-Skilled

Total

t.) An annual increase in O&M expenses under a given head in excess of 20 percent shoukd be explained with
proper justification.

I} The data should be based on audited balance sheets.

111y Details of arrears, if any pertaining to. period prior to the year 2003-04 should be mentioned separately. .

IV} No. of employees opting for VRS during each year shoutd be indicated.

V) Details of abnormal expenses, if any shall be furnished separately.

The monthwise provisions made in the employee cost during 2006-07 and 2007-08 towards wage

VI revision/arrears shall be provided seprateley.




THE GAZETTE OF INDIA : EXTRAORDINARY [ParT [11-—SEc. 4]

PART-II
Form-16A

Design energy and peaking capabilty {monthwise)- ROR with
G Pondage; Storgae type new stations

e R COMDANY e

S
iMame of Hydro-electric Generating Station ...

|
|

i~iailed Capelity - No of units X MW=_|

Month Design Energy* {(MUs) |Designed Peaking Capability (MW)*

April I

May |

Ik

" iine i

p—

i 1l

+

Juty I

T ALZUSE !

] tl

i
September H

Octoper !

Triivernber [f

|

! I

Decemnber

January {

[RLaEy

- il

rarch i

Totl

| s ner DPR/TEC of CEA dated.. ... ...
iNote

specfy the number of peaking hours for which station has been designed.
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PART-II

Form-16B

Design energy an_g

type stations

MW Continuous (monthwise)- ROR

Generating Coi’npény

[Name of Hydro-electric Generating Station : ..................

tInstalled Capcity : No of units X .MW= ‘

Month

Design Energy* (MUs) |MW continuous*

Aprl

May

June

11

July

August

September

October

November

[

Pecernber

Jahuary

February .

March

Total

*As per DPR/TEC of CEA dated.................. -
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THE GAZETTE OF INDIA : EXTRAGRDINARY [ParT [11—SEc. 4]
APPENDIX-1
PART-III
TARIFF FILING FORMS (TRANSMISSION)
INDEX ’
PART-III
Checklist of Forms and other information/ documents for
tariff filing for Transmission System
Form No. |Tariff Filing Formats (Transmission) Tick
FORM- 1 |Summary Sheet
FORM-2 Dekils of Transmission Lines and Substations
FORM-3 Normative Parameters considered for tariff calculations
FORM- 4 Details of Foreign loans
FORM- 4A |Details of Foreign Equity
FORM-5 Abstract of Admitted Cost for the existing Projects
FORM-5A |Abstract of Project Cost Estimates and Schedule of Commissioning
for the new Proiects
FORM-5B |Element wise break-up of Project Cost for Transmission System
[FORM-5C [Break-up of Construction/Suppiy/Sevice packages
FORM-5D |Details of elementwise cost
FORM- 6 |Financial Package upto COD
FORM- 7 Details of Project Specific Loans
FORM- 8 |Details of Allacation of corporate loans to various transmission
elements
FORM-9 Statement of Additional Capitalisation after COD
FORM-9A |Statement of Capita! Cost
FORM- 9B |Statement of CWIP
FORM- 10 |[Financing of Additional Capitalisation
FORM- 11 Calcuiation of Depreciation Rate
FORM- 12 |Statement of Depreciation
FORM- 13 |[Calculation of Weighted Average Rate of Interest on Actual Loans
FORM- 13A |Calculation of Interest on Normative Loan
FORM- 13B [Calculation of Interest on Working Capital
FORM- 14 |Draw Down Schedule for Catculation of IDC & Financing Charges
FORM- 14A |Actual cash expenditure
Other Information/ Documents
Sl. No. Information/Document Tick

1 Certificate of incorporation, Certificate for Commencment af
Business, Memarandum of Association, & Asticles of Association (
For New Project(s) setup by a company making tariff application
far the first time to CERC)

2 Regionwise and Corporate audited Balance Sheet and Profit & Loss
Accounts with all the Schedules & annexures far the new
Transmissian Svstem & _for the releyant vears

3 Copies of relevant loan Agreements

4 Copies of the approval of Competent Authority for the Capital Caost
and Financial package.

5 Copies of the Equity participation agreements and necessary
approval for the foreign equity.

6 Copies of the BPTA/TSA with the beneficiaries, if any

7 Detailed note giving reasons of time and cost over rum, if
applicable. .

8 Any other relevant information, {Please specify)

Note: 1. Electronic copy of the petition (in words format) and detailed calculation
as per these formats (in excell format) and any other information submitted
shall also be furnished in the form of CD/Floppy disc .
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PART-III1

_ . FORM-3
Normative Parameters considered for tariff calculations
Name of theTransmission Licensee :
Name of Region:
Name of the Project :
Name of the Transmission Element: . _
- | Year Ending March
Particulars Unit [As :
| Existing : .
R © . 2008-00) 200910 | 2010411 | 201112 | 201213 | 2013-14
1 ' 2 .3 4 5 ) 7 8
Basg Rate of Return on Equity % : ' ' :
Tax Rate %
Target Availability _ %
Normative O&M per ckt.km Rs. lacs
Normative Q&M per bay Rs. lacs

Spares for WC as % of Q&M %

Recievables in Months for WC  Imonths

Prime lending Rate of SBl ason |
' %

Il. Please mention relevant date I

258 GI/2009—40
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PART-III

FORM- 4 A
- . Detais of Foreign Equity
(Details only in respect of Equity infusion if any appiicable to the project under pétition)
Name of theTransmission Licenses : '
Name of Region: . - .
Name of the Project : '
Name of the Transmission Element :
Exchange Rate on date/s of infusion:
5).| Financial Year Year 1 Yaar 2 Yeur Ll;lilso on
1 2 3 4 5 & 7 g too% Ayl A%ooor. 32 13
. Date |Amount  IExchange |Amount |Date |Amount | |Exchange ount |Date [Amount  |ExchanglAsnount |
(Foreign  |Rate {Rs.) {Foreign |Rate (Rs.) (Foreign |e Rate |(Rs.)
Currencye Coerpnew Currencd
Currencvl’
| A.1iaythe date of infusion® p
2
3
4
B _|Quorency2' ¥
1
2
il :
3;1 .
A.1|Ax the dase of infusion’
2
3
4
B c |[I=ﬂm[!1 liﬂ on i
|1 infision?
2
3

1 Name of the currency to be mentianed e.g. US $, OM, ec. etc.
2 1 case of equity infusion mare than once during the vear, Exchange rate at the date of each infusion to be aiven.



36 THE GAZETTE OF INDIA : EXTRAORDINARY {Part III—SEc. 4]

PART-III
Form 5

Abstract of Admitted Capital Cost for the existing Prdjects

Name of theTransmission Licensee :
Name of Region:

Name of the Project : .
Name of the Transmission Element :

Capital cost as admitted by CERC

Capital cost admitted as on

(Give reference of the CERC relevant Order with Petition No.
& Date)

Foreign Component, if any (In Million US $ or the relevant
Currency):

Domestic Component {Rs. Cr.}:

Foreign Exchange rate considered for the admitted cost:

Hedging cost, if any, considered for the admitted Capital cost

Total Project cost admitted (Rs. Cr):
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PART-III
FORM-5A ‘

MName of theTransmission Licensee : i
Name of Region:

. Name of the Project : : : t
Name of the Tunsmwslon Element H

Cimital Cost Estimates

Board of -Directnrl Agency approving(
_{the Capital cost estimates:

Date of approval of the Capital cosy

Present Day Cost Completed Cost

Price level of approvéd gstimates As of End of Qtr. OffAs on Scheduled COD of the
theyear __ ____ Station

Foreign Exchange rate considered foq
meCanmaLcnsLemmates -

Foreign Component, if any (In MiHion
US § or the relevant Currency)

\Domestic Component (Rs. Cr.}

Capital cost excluding IDC, FC, _ T ] T
FERV & Hedging Cost {Rs. Cr) ' : . _

_JoC. £C, Pﬁmmpm
Foreign Component, i any (In Million|
US £ or the relevant Currency)

{Domestic Component (RS Cr) | , ' . : o

Total IDC, FC, FERV & Hedging
ICost {Rs.Cr.} '

Rate of taxes & dutie 5- ' congidered .

Foreign Component, if any (In Million|
US $ or the relevant Currency)

Domestic Companent (Rs, Cr.)

Capital cost Inctuding IDC & FC
{Rs, Cr)

CQD of Unit-1/Block-1

CD of Unit-{1/Blogk-11

COD of last Unit/Block

Note: . ]

1. Copy of approval letter should be enclosed.

2. Details of Capital cost are to be furnished as per FORM-5B or 5C as applicable.
3, Details of IDC & Financing Charges are to be furnished as per FORM-14.
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[ParT Iil—SEc. 4]

Element wise Break-up of Project Cost for Transmission System

Mame of theTransmission Licensee :

Name of Region:
Name of the Project :

Name of the Transmission Element :

PART-III
Form 58

SLNo. Break Down —(ﬁf_lm_'e_s 1 Variation [Reasons | Admitted
As per As on Liabilities/ for Cost
original coD Provision Variation
Estimates

1 2 3 4 5 6=(3-4-5) 7 8

A |TRANSMISSION LINE

1.0 |Preliminary works

1.1 _|Design & Engineering

1.2 |Priliminary investigation,Right of way, forest clearance, PTCC ,

ivil works ete,

lqeneral civil wo
1.3 [Total Preliminary works

2.0 |Transmission Lines material

2.1 |Towers Steel

2.2 |Conductor

2.3 |Earth Wire

2.4 |Insulators

2.5 |Hardware Fittings
2

| .6 |Conductor f Earthwire accessories

2.7 {Spares

2.8 [Erection, Stringing & Civil works including foundation

Total Transmission Lines material

3.0 |Taxes and Duties

3.1 |Custom Duty

i

2__|Other Taxes & Dutles

Total Taxes & Duties

Total -Transmission lines

B. SUBSTATIONS

4.0 |[Preliminary works & land
4.1 iDesign & Engineering

4.2 MNand

4.3 [Site preparation

Total Preliminary works & land

Civil Works

Control Room_ & Office Building including HVAC

5.0
5.1

—2.2  |Township & Colony
5.3  iRoads and Drajnage

5.4__[Foundation for structures

Total Civil Works

5.5 [Misc. civil works
—60 |

| Substation Equipments

6.1 [Switchgear (CT,PT, Circuit Breaker, Isoilator etc)

6:2 |Transformers

63 [Compensating Equipment{ Reactor, SVCs etc)

6.4 {Control , Relay & Protectio

n Fane!

6.5 __|PLCC

6.6 |HVDC package

6.7 [Bus Bars/ conductors/Insu

lators.

6.8 _|Outdoor lighting

6.9 _[Emergency D.G. Set

6.10 |Grounding System

6.11 |Structure for switchyard

Total Substation Equipments




(™ [11—avg 4] . VI TR ;ST ) - 19

7.00 |Spares

8.0 |Taxes and Duties

8.1 |Custom Duty - ' - T
8.2 |Other Taxes & Duties :

8.3 _ |Total Taxes & Duties

Total (Sub-station)

9.0 |Construction and pre-commissicning expenses

9.1 ISite supervision & site admn.eic.

9.2  |Tools and Plants .

93 construc;non Insuranoe >

10.0 JOverheads

10.1_ iEstablishment

10.2 _1Audit & Accounts

10.3 _ jContingency . - '

—_ |Total Overheads

"11.0_|Project cogt without Total Cost (Plant & Egulument)

__12.0/Total Cost (Plant & Equipment)

__12.1[Interest During Construction (IDC)

12.2|Financing Charges {FC) ;o#l s
(FERV)

_-12.3|Farelgn Exchange Rate Variati

_12.4[Hedqging Cost . . : "

ital ing I FERV.. i

—13.0]
" L. In case of time & Cost over run, a detailed note giving reasons of such time and cost over run shoukl bemnﬂmddeaﬂybringingoutmeagency
Esponstbleandwhethersud\ﬂme&costovermnwasbeyondtlwconmlofmegeneraﬁummm
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PART-III
I-'_orm sD

DETAILS OF ELEMENTWISE COST OF THE PROJECT

‘Name of theTransmission Llcenm
Name of Region- { Co i . }.
Name of the Project: =~ ' : ?

A 1 :
b M '

. t R : .
oo : :
Transmission lines Do ;

P

S.NO, Name of Ii.he' . Apporlioned ppimmdcpst

. Aim =Ygsﬁloonﬁp

g

:
o
—1
i

5.NO. | Name o’t;Suﬁsfaﬂon; Apporthnéd 5PWO¢Cbst: w tAdCOst(Rs —o i .“ o
:A,:". — : , !F-_LQQ)# NI S L Lacs) present. '

P
- "
1 . T . - +
i ) H .
2 H ’ L v
L o
2 ; : : *
L 5 p .
. 4 = . 1 br im . S
L ] L L -
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- ; ) l I R "’j e
g e T e -
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i z
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et EMOEE & St BF

Names of thaTranemiesion Licanses ;
Nama of Region:
Neme of the TriaSmlodiun Iiuteet’s

*mmamnmmwmmmmmmmmBmmmmw
IFC, PFCetc. . JE U S L
2Currmcyreiersbwmcyu!hansud\uw D'!Ym,mnupaem — ST _ij" =
SDetaulsaremMmmumalwmmmmmammhﬁ”‘f_""‘ asmets. o oo
‘Mereﬁ\eloanhasbaenuﬁnarmd dthihmmo&nnshumﬂﬁbmmm,
details of the original loan is to-be given seperstely inthe same form. <~ - S
’IfmeTartfrmmemswmwmnmmammmmmtmu y
gwensepuamlyforaﬂmedetnmslnmemfwn .

& Interest type means whether the interest is ficed or floating. :

? Base rate means the base as PLR, LIBOR &fc. warmldtl:hemrgmlstobeaﬁed Applubleblsemeon
different dates from the date.of drawl may.aso be encicsed.: R T RO AT
® Margin means the points over and above the floating rate. i 'f""' ‘ .
’Atuwcaps[ﬂoorarepmatwhldlm ,"'raﬁl’sam,frx)m,b ‘g;n:ha HERTion, Mdsts,. soad j e Nﬂ'&f T
16 Maoratorium penodrefefstomepenoddunngwhmloansemngﬁabilllylsmtrequm . m.n ol

1 panayment perisd mesns the repayrment of Toan such as 7 years, 10 years; 25 yedrs et -
"Repayn-lentﬁ'equencymansu'uemhervalatv\m:d'lmedebtserviangasmbedonemas
haif yearly, annual, etc. . L mtam e e ot
1 where there i€ more than one drawallrepaymentforaloan, thedate&amount of ead'm-awallmpaymlt e
may aiso be given seperately S

1% 1f the repayment instalment amount and repayment date mmtbb mmmmmm R :
above, the repayment schedule to be fumished seperstely. * ™ - T e e o0
15 [n case of Foreign loan;date of each drawal & rep: et o ] -‘ daveT
16 Bace exchange. rate means them:hanoa rate prevailiig as on 31 o$1ﬁ09 Tor @
theremalnnngassets

7 In case of hedging, specify detafls like type of hedging, pericd of hedaing, outofm‘m:. i ﬂ

18. At the time of truing u raheofmtgrestwlm date (if he o
*’Atmeumeoftrumgugpromdgdeﬁaﬁsof‘reﬁﬂa % W m% ‘ag‘ MMM
refinancing done, amount of refinanced loan, tenns ancf' condihqns of mﬁnmoad Ioan, ﬁnandmand,qﬂ\q chargﬁ
incurred for neﬁnancmg etc.

R
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PART-III
. FORM- 8
Detaiis of Allacation of corporate loans to various transmission elements

Nama of theTransmission Licensee :
Name of Repion:

Nama of the Project :

Name of the Trangmission Element ; ,

(Amoynt in (acs’ )
Particulary Packagel |Package2 |Packaged [Packaged [Packages | tﬂemﬂu
1 4 6 7

| Source of Loan!
Currency?

nt of Loan

| Amount of Gross 10an drawn uplo 31.03,2000/000 Y4141
[Itmrest Type®

Foead I Rate, if applicable

|Are there anv Caps/Fioor® Yes/No  iYesiNo  fYes/No  [YesiNo  [Yes/No

Moratorium Period™
m tve from
t o gll

| Repayment effective from
1ggngment Frequency™®
Repayment Instaimant'!*
[Base Exchange Rate'®
|Are foreign currency loan hedged?
If above is yes,specify details’”

Easiam Region
Transmiasion elament 1
Trangmission sleme 2 and so on

Western Region
Transittission siement 3

Transmission stement 2 and so on

Northam ion
Transmission slement 1
Transmisaion slement 2 and 80 on

qumhcm Ragion

Transmissicn slement 1

Transmission element 2 ark 30 on

Norih-Eastemn Region
Transmission slernent 1

Transmission element 2 and so0 on

Distribution of loan packages to various transmission elements

Tatal

Total

Total

Total

RLDC
Tor!

! Source of loan means the agency from whom the toan has beer taken such as WEB, ADB, WMB, PNB, SBI, ICICI, IFC, PFC etc.

? Currency refers to currency of luan such as US$, DM, Yen, Indian Rupee et

? Details are to be submitted as on 31.03,2009 for existing assets and as on COD for the remaining assets.

* Where the loan bas been refinanced, details in the Form is to be given for the loan refinaced. However, the details of the ariginal loan is to
be given seperately in the same form.

¥ If the Tariff in the petition is claimed seperately for various transmission elements, details in the Form is 1o be given seperately for ail the
transmission elements in the same form, ’

¢ Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR ete. over which the margin is to be added. Applicable base rate on different dates from the date
of drawl may also be enclosed.

® Margin means the points over and abave the fioating rate.

¥ At times <caps/fioor are put at which the floating rates are frazen. If such a condition exists, specify the limits,

*Y Moratorium pesiod refers to the period during which loan servicing liability is not required.

“'Repayment pericd means the repayment of loan such as 7 years, 10 years, 25 years etc.

2 Repayment frequency means the interval at which the debt servicing is to be done such as monthly, quarterly, half yearly, annual, etc.

' Where there is more than one drawal/repayment for a koan, the date & amount of each drawal/repayement and its allocation may aiso be
given seperately

™ If the repayment  instalment amount and repayment date can not be worked out from the data furnished above, the repayment
schedule to be furnished seperately,

5 In case of Foreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given.

' pase exchange rate means the exchange rate prevaiing as on 31.03.2009 for existing assets and as on COD for the remaining assets.

Y7 In case of hedging, specify details like type of hedging, period of hedging, cost of heging, etc.

18 At the time of truing up rate of interest with relevant reset date (if any) to be furnished separately

% At the time of truing up provide details of refinancing of lsans considered earlier. Details such as date on which refinancing done, amount
of refinanced loan, terms and conditions of refinanced loan, financing and other charges incurred far refinancing etc.

[Parr I11—8EC. 4]
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 Name of Region: S— Rl
Namcfthﬁ | Gl M | ‘-.}z‘: e a,*’uf»r.e.‘ N

Nameofﬂ:eTransmiulon Elcment- a;* s R
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o R, Pty . J
' . T T C e

BT . B
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= = T = T Y = =
= - - e LAY
- . BT :
,,,,, 4 R A N
= e v - T
L3 .
Total -

"" A

1In casethepro;ecthasheemcﬁmplg;gd and anytanff notuﬁcahen(s) hasalreadybeenissmdmﬂnpast
fill column 7 giving the cost-as.admitted for the pumeseoftaﬂtfmt:ﬂcwmalmadymndby(ﬂameof
[the aummmtﬁndosempyofmmm)

Note: . '

1 Fll the form in chmnoluglcal order year wise along wnth detauled jusﬁﬁwtion clearly bnng out the
necesttvandmebeneﬂsacwngtomeben"ﬂaams : :
2 In case initial spares are pm:hasedalongwlth any equnpment, !:hen u\ecostofmch spamsshould bel
_ tndntated separately ,




Name of theTransmission Licensee :
Name of Region :

Name of the Project:
Name of the Transmission Element ;

326 . THE GAZETTE OF INDIA : EXTRAORDIVARY

[Parr HI—SEc. 4]

Statement of Capital cost
Name of theTransmission Licensee :
Name of Region:
Name of the Project :
Name of the Transmission Element :

Statement of Capital cost_

PART-III
FORM- 9 A

(To be given for relevant dates and year wise)

As on relevant date.’

Ala) Opening Gross Block Amount as per books

b) Amount of capitai liabilities in A{a) above

¢) Amount of IDC. FC, FERV & Hedging cost included in A(a) above

d) Amount of IEDC (excluding IDC, FC, FERV & Hedging cost) included in A(a) &

B|a) Addition in Gross Block Amount during the period

b} Amount of capital iabiiities in B(a) above

¢} Amount of IDC, FC, FERV & Hedging cest included in B(a) above

d) Amount of [EDC (e_xcluding IDC, FC, FERV & Hedging cost) included in 8(a) al

C|a) Closing Gross Block Amount as per books

b} Amount of capital liabilities in C{a) above

¢) Amount of IDC, FC, FERV & Hedging cost included in C(a) above

d) Amount of IEDC {excluding IDC, FC, FERV & Hedging cost) included in C(a) a

-l

Relevant date/s means date of COD of unit/s,station and financiat year start date and end date

PETITIONER
PART-Hi
FORM- 98

Statement of Capital Woks in Progress

{To be given for relevant dates and year wise)

As on relevant date.’

A

a) Opening CWIP Amount as per books

b} Amount of capital liabilities in a above

¢} Amount of IDC, FC, FERV & Hedging cost included in a above

a) Addition/Agjustrment in CWIP Amount during the pericd

b) Amount of capital liabilities in a above

c) Amount of IDC, FC, FERV & Hedging cost included in a above

a) Capitalization/Transfer to Fixed asset of CWIP Amount during the period

b) Amount of capital liabilities in a above

¢) Amount of IDC, FC, FERV & Hedging cost included in a above

D

a} Closing CWIP Amount as per books

b) Amount of capital liabilities in a above

¢) Amount of IDC, FC, FERV & Hedging cost inctuded in a above

-

Relevant date/s means date of COD of unit/s,station and financial year start date and end date

v
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[ParT [II—SEc. 4]

Calculation of Depreciation Rate

Name of theTransmission Licensee :
Name of Region:
Name of the Project :

Name of the Transmission Element :

PART-III

FORM- 11

{(Amount in lacs)

Gross Block as on | Depreciation | Depreciation
1 31.03.2009 or as | Rates as per | Amount for
_ on COD, whichever CERC's each year up .
St. Name of the Assets® is later and Depreciation | to 31.03.14
no. subsequently for |Rate Schedule
each year therafter >
upto 31.3.14
1 2 3 4= Col.2X
Col.3 (
1|Land : ﬁ
2|Building
3land so on '
4
5
6
7
8
2 :
10 ‘
18
19
20
21
22 !
23
24
25
26
TOTAL
Weighted Average Rate of '
Depreciation (%)

* Name of the Assets should conform to the description of the assets mentioned in
Depreciation Schedule appended to the Notifcation,
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PART-TI
) FORM- 13
Calculation of Weighted Average Rate of Interest on Actual Loans®

Name of theTransmission Licensee :
Name of Region:
Name of the Project :
Name of the Transmission Element :

(Amount in lacs)

. Existing
Sl. no. Particulars 2008-09 2009-10 2010-11| 2011-12| 2012-13 | 2013-14
1 2 3 4 5 6 ri 8

Loan-1

Gross loan - Opening

Cumuyiative repayments of Loans upto previgus year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment {s} of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan on annual basis

Interest on loan

Loan repayment sffectiva from {date {o be indicated)

Loan-2

Gross loan - Gpening

Cumulative repayments of Loans upto previous year

Net lpan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan gn annual basis

Interest on lean

Loan repaymant effactive from (date fo be indicated}

Loan-3 and so on

Gross loan - Opening

Cumulative repayments of Loans upto previous year

Met loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s} of Loans during the year

Net loan - Closing

Average Net Loan

Rate of Interest on Lean on annual basis

Interest on loan

Loan repayment effective from f{date to be indicated)

Tota! Loan

Gross {oan - Opening

Cumulative repayments of Loans upte previgus year

Net [oan - Dpening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during the year

Net loan - Closing

Average Net Loan

Interest on loan

Weighted average Rate of Interest on Loans

! In case of Foreign Loans, the calculations in Indizn Rupees is to be furnished. However, the calculations in Orginal currency is

also to be furnished seperately in the same form,

Petitioner
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. PART-II
cowTG FORM-13A
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(Amount in lacs)

10 3059'-_'.1.1' 2011-12] 201213 2013-14]
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At b RSl we

Spayment &f Normalive Loaft upt

AAiN bt [ FHAMFIED ALLAD: BRT L
L. 3T R TATE b

T S

& GUCl

ACE during the Year. .

. ['7>-..1,1-.; 5 of Normative Laan dur
. !1“' g

§ng the year

E;_u Nme Loan

Interest on Ngnnatwe loan

;unmg of Bagion. _ A
‘Namae of the Project-: -
'Namenftlw'fﬂpmrshonﬁ

, w e :a:_ . R ST '(Kmountm )wu,*..,

s IR
No.| -

TV -

Maintenanc =“fS";")al‘ésTF

Total Wm&pn

Rate of Interest

1
2
' 3|Racievables . ..
4
5
B

Tﬁiﬁ“erest on Workmg Capital - 1
TN i e S ..
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PART-II1

FORM- 14
Draw Down Schedule for Calculation of IDC & Financing Charges

Name of theTransmission Licensee :
Name of Region:

Name of the Project :

Name of the Transmission Element :

Draw Down Schedule for LCalculation of IDC & Financing Charges

{Amount in Lacs}

Draw Down Quarter 1 Quarter 2 Quarter n (COD)
Quantum |Exchange Exchange |Amount [Quantum Exchange |Amount
in ~ [Rateorn  |Amount [Quantum |Rate on in in Rateon |in

| st Foreign |draw in Indian|in Forelgn|draw down|Indian Foreign |[draw Indian
No. |Particulars currency |down date [Rupee |currency |date Rupee |currency |down date Rupee
1|Loans -

11 Foreign‘Loans

[t.1.1 Foreign Loan 1

Draw down Amount

IDC

Financing charges

Foreign Exchange Rate Variation

Hedging Cost

[1.1.2|Foreign Loan 2

Draw down Amount

IDC

Financing charges

Foreign Exchange Rate Variation

Hedging Cost

1.1.3 Foreign Loan 3

Draw down Amount

iDC

Financing charges

Foreign Exchange Rate Variation

Hedging Cost

1.1|Tota! Foreign Loans

Draw down Amount

ioC

Financing charges

Foreign Exchange Rate Variation
Hedgigg Cost -

1.2|indian Loans

1.2 11indian Loan 1

Draw down Amount - - - — — -

I0C -- - - - - -

Financing charges - - - - - _

1.2.2]indian Loan 2

Draw down Amount - - - - - _

IDC - - - — - --

Financing charges - - - - - -




[ MEH—TE 4] LD YR WY WA

331

J1.2.3]Indian Loan 3 ‘
raw. Amgdunt - - - - -- - —
ibC - - - - - .
Financing char ges P PN TERAE R I L FY e - -
N.2.4]- - C - R IERTI L (A - -
12[Totakindienloans . | . 1. -~ Hun. e | gl St anil SR T :
Draw down Amount - -- il - . - -
DG | IR TV TR -AAlS VIR LAAS ¢ LA o IHEE B o3 B T ' [T
Financing charges - ~ - = S - _ -
R I T BT T [ TR 3T FECTOR: I3 DRI EN + P
1 Total of Loans drawn ) . _
DG IRTL FISTRTRTALT| Il SN AL I AETS FE S P EITEETE STa,
Financing charges i ' -
Foreign Exchange Rate Variation
Hedging Cost
, " I ; i B E s S 81 ROt NETEN ra i T VRS B EaaR | 5
2|Equity i ) :
2.1|Foreign equity drawn
2.2|Indian equity drawn -- -- . e . - .
Total equity deployed R R o il
Note: 1.Drawal of debt and equuty shall be on paripassu basis guarter wise to meet the commissioning schedule Drawat of
higher eguity in-the beginning is permissible. .
2. Applicable interest rates including reset dates used for above compuﬁﬁbn thayf Ee-ful'nﬁséd &ﬁémtely
3. In case of multi unit project detalls of capitalization ratlo used to be furnished.
ELRIR | ?-:'L*“,"_f‘-‘,‘"‘:’}ci'.f':,-‘ff:. ot ;
- o ] . ON
LN w NI GARRERE S POy =ul' T
PART- III
FORM- 14A -
sy Thon

Name of theTransmission Licensee :
Name of Region: ' ' . ENFPE
Name of the Project : ' : '
Name of the Transmission Element

L]

Actual cash expenditure

- — TR i Gararil {Guartern (coo)
Payment to conteactors/suppliers ' S . e ]
7 % of fund deployment '

Note: If there is variation between payment and fund deployméntjustificatidﬁ H{aéd io l")é"f‘u'.lr'nished
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Appendix-IT
Timeline for completion of Projects
(Refer to Regulation 15)
1. The completion time schedule shall be reckoned from the date of investment

| approval by the Board (of the generating company or the transmission licensee), or the

CCEA clearance as the case may be, up to the date of commercial operation of the units

or block or element of transmission project as applicable.

2. The time schedule has been indicated in months in the following paragraphs and
tables:
A Thermal Power Projects

Coal/Lignite Power Plant

Unit size 200/210/250/300/330 MW and 125 MW CFBC technology
(a) 33 months for green field projects. Subsequent units at an interval of 4
months each.
(b) 31 months for extension projects. Subsequent units at an interval of 4

-‘months each.

Unit size 250 MW CFBC technology

(a) 36 months for green field projects. Subsequent units at an interval of 4
months each.

(b) 34 months for extension projects. Subsequent units at an interval of 4

months each.

Unit size 500/600 MW

[



A

[ HI—TvE 4] - S mmmfmm e nn

(a)' _ 44 months for green ﬁeld pro_|ects Spbsequent umts at an mterval of 6

months each. _ ‘
' (b) 42 months for extension pmjects Subsequem units at an. mterval of 6

f..‘.--..t . BT

monthseach L I

Unit size 660/800 Mw
(ay 52 months for green ﬁeld pra}ects Subsequent umts at an: mterval of 6 ’
-months each.

o (b)" 50 months for extensmn pto;ects Subsequent units. at an. mterval of-6.

LI

- months each. . ' ' - _ o

- Combined Cycle Power Plant AR - L L
Gas Tu’rbine size upto 100 MW '(Is_o 'rating)' '

() 26 months for first block of green ﬁeld pro_;ec’@s Sub’sequeht blocks at an
 interval of 2 months each o _ N
(b). 24 months for first bleck of extension’ pmjeets Subsequent umts at an
 interval of 2 monthseach : LRI STE S E I e '

oy o T Ty

Gas Turbiné“sé'zé above 100 MW:_-(ISO rating) R

(a) 30 months for first block of green field pmjeots Su'hsequén‘tr b!ocks at an

J

: mterval of 4 rnonths each T VAP :‘ s
) - 28 months for first block of extenswn prOJects Subseqnent umt;s at an
interval of 4 monthseaeh AT e T T

e i

B: ,.J.glflydro Electric Projects

258 G|I2009—'44 N B ; o ik ’;;',"":i";"“:-ﬁ.;}f Codngad
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The qualifying time schedule for hydro electric projects shall be as stated in the

original ‘concurrence issued by the Central Electricity Authority under section 8 of the

Act.
C. Transmission Schemes
Qualifying time schedules in months .
S. Transmission Work ° Plain Hilly Snowbound .’
No. Area Terrain area@very
(months) | (months) | difficult Terrain
| | ' {months)
a 765 kV S/C Transmission line 30 36 40
b +/-500 KV HVDC 24 30 34
Transmission line
¢ {400 KV DIC  Quad| 32 | 38 42
Transmission line
d 400 KV D/C Triple 30 - 36 40
Transmission line
e 400 KV D/C Twin 28 34 38
Transmission line
f 400 KV S/C Twin 24 30 34
Transmission line
g 220 KV D/C Twin 28 34 38
TranSmissiQn line
h 220 KV D/C Transmission line 24 30 34
i 220 KV S/C Transmission line 20 .26 30
J | New220 KV AC Sub-Station 18 21 24
k New 400 KV AC Sub-Station 24 27 30
I [New 765 kV AC Sub-Smtion 30 34 5
- m HVDC bi-pole terminal 36 38 -
n HVDC back-to-back 26 28 -
€ e.g. Leh, Laddakh
“No 765 KV sub-Station has been planned in difficult terrain ]
Notes:

(i) In case a scheme having combination of the above mentioned types of
projects, the qualifying time schedule of the activity having maximum time

period shall be considered for the scheme as a whole.

(i)  In case a transmission line falls in plain as well as in hilly terrain/snow bound
area/very difficult terrain, the composite qualifying time schedule shall be

arca.

calculated giving proportional weightage ¢o the line length falling in eagh

~
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rating of 100 KVA anid-aver

(i) _[Others

T [Swizhgear Indiuaing cable connections
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Sr.No. |Asset Particulars Depreciation
Rate
{Salvage
Value=10%)
. SLM_ -
I} Lightning arrestor
{i) Station type 5.28%
{ii) Pole type 5.28%
(iii} 8ynchronous condensor 5.28%
h Batteries 5.28%
(i) Underground cable including joint boxes
and disconnected boxes 5.28%
{ii) Cable duct system 5.28%
i Overhead lines including cable support
(i) Lines on fabricated steel operating at
terminal voltages higher than 66 KV 5.28%
(ii) Lines on steel supports operating at
terminal voltages higher than 13.2 KV but
not exceeding 66 KV 5.28%
(iii) Lines on steel on reinforced concrete
support 5.28%
(iv) Lines on treated wood support 5.28%
i Meters 5.28%
k Self propelled vehicles 9.50%
I Air Condlitioning Plants
{i) Static 5.28%
{ii) Portable 9.50%
m{i) Office furniture and furnishing
6.33%
{if) Office equipment 6.33%
(i} Internal wiring including fittings and
apparatus 6.33%
{iv) Strret Light fiitings . 5.28%
n Apparatus let on hire
(i} Other than motors 9.50%
{ii) Motors ' 6.33%
[¢] Communication equipment
(i) Radio and high frequency carrier system
. 6.33%
{ii) Telephone lines and telephones 6.33%
p I. T equipments 15.00%
q Any other assets not covered above 5.28%
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1. Transxmssmn system ava:labxhty factor for a calendar month (TAFM) shall be
~ calculated by the respectlve t:ans:mssmn hcensee, got verified by the
concerned RLDC and. certified by the Member-Secretary Regional Power
Committee of the region concerned separately for each AC and HVDC '
transm1ssron system and grouped accordmg to shanng of transnnssmn

charges o

2. TAFM in percent shall be equal to (100 - 100 X NAFM), where NAFM is ,
the non-avallablhty factor in per umt for the month, for the tmnsmlssmn

system / sub-system

3. NAFM forAC sy'stetrl__s’ "/'_sub-‘systexrls_ shall be qaleulawd- as follows :
B L | T
‘NAFM = Z(OHGCkﬂunlxNSC|)+z(OH xMVA x25)
L 1=1 S t=l

R S .
+ 3 (OH, xMVAR, %4)] + THMx [T (Citkm x
r=1 . . . _ l=1 ’

NSC|)+Z(MVAtx25)+ Z(MVAR x4)]
t~1 : =1
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Where

—_—

1dentifies a transmission line circuit

t  identifies a transformer / ICT
r identifies a bus reactor, switchable line reactor or SVC
L = total number of line circuits
T = total number of transformers and ICTs
R = total number_‘of bus reactors, switchable line reactors and
SVCs | ,
OH = Outage hours or hours of non-availability in the month, {
excluding the duration of outages not attributable to the
transmission licensee, if any, as per clause (5).
Cktkm = Length of a transmission line circuit in km
NSC = Number of sub-conductors per phase
MVA = MVA rating of a transformer / [CT

MVAR = MVAR rating of a bus reactor, switchable line reactor or

THM =

an SVC (in which case it would be the sum of inductive and
capacitive capabilities ).

Total hours in the month.

4 NAFM for each HVDC system shall be calculated separately, as follows :

NAFM =
Where
TCR =

[ > (TCR x hours) ] +[THM x RC ]

Transmission capability reduction of the system in MW

RC = Rated capacity of the system in MW.

For the above purpose, the HVDC terminals and directly associated EHV /
HVDC lines of an HVDC system shall be taken as one integrated system.
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5.

6.

‘The transmission elements under outage due to followmg reasons

) shall be deemed to be available:

i.

Shut down avarled for marntenance or constructmn of elements of

another transmrssron scheme _ If the other transmlssron scheme

belongs to the transmrsswn licensee, the Member-Secretary, RPC may =

restrict the deemed availability penod to that consrdered reasonable by

" him for the work 1nvolved - : S

ii.

Switching off of a transmrssron line to restrict over voltage and manual

 tripping of switched reactors as per thedrrectxons of RLDC.

Outage time of transmission elements for the following contingencies shall be

: excluded from the total time of the element under perlod of consideration.

i)

Outage of elements due to acts of God and force majeure events'
beycrnd the contro! of the transmission licensee. However, onus of
sattsfymg the Member Secretary, RPC that element outage, was due to
aforesard events and not due to design failure shall rest with the
transmlssron licensee. A reasonable restoration. time for the element
shall be con51dered by Member Secretary, RPC and any additional
time-taken by the transmission hcensee for testoration of the element |
beyond the reasonable time shall be treated as outage time attributable '
to the transmission licensee. Member Secretary, RPC may consult the
transmrssron licensee “or any. expert for estrmatlon of reasonable

restoratron ‘time.  Circuits restored through ERS (Emergency

: Restoratrcn System) shall be considered as available.

Outage caused by grid 1nc1dent/drsturbance not attnbutable to the

transmlssmn licensee, €. g faults in substatron or bays owned by other

agency. causmg outage of the transrmssron licensee’s elements and

tripping of lines, ICTs, HVDC etc. due to gnd disturbance. Howevet,
if the element is not restored on receipt of direction from RLDC while

norrnaltzmg the system following - grid mcrdent/dlsturbance within

‘_reasonable time, the element will be considered not available for the

period of outage after issuance of RLDC s drrectron for restoratron

’.‘1‘!
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